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2. qRuTad - 37 A ° W9 9% 5 Ao & sryern sufeg 7 g-
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framTa 3 9% I WA i weREre™ ¥ 9 fy MW e @ s Bt Reen @ o gww
w0 & R 2 st g s § 97 Seo 391 A1y 5 Su Wod W ¥ s @1 Rare @
o9 F DI BT e B3 B AU nfera wrere afia & forn 2
(®) 7 7= SR ual @, o o9 el ¥ gge § w uRia T8 2 fahg sffem § uReiftg 2 wwe: o e
2 St SfafE # o T
3. A I IR Feaw Farem @ o wftrer - aftfrag o g 3 & Suddl ® segd T ws il afag o= Af
7 3R Vel ol o= S g 1, 2 8k 3 | RfAfd 9t 9, fRifen weee & fov Remm fifeen wme @ oaR S
SITHId & AR D T F PIE S AT Iq® e & N miRiemd @ Fedar 2/ hd 2
4. AfRTs WA A TOiaRe & fog feest @& d9a - afTss Wi 9 @ yEoieRs & Wi @ faw aia
miReR fafec Vel & I & o FREI 3 gArRad B @ Ay e & Suddl @ ogwwer § AREl &1 uh
I M 1% IE YOI WimaTH® <& 2 |
5. R fafeem eewrit @& wda - T TRewl tee gRYT Raw dTel sRuA @ RGP e )
FRRTT T, I Srae 2 ® WY 9 e el vee § @fdd &) afiss WY g & JAese & URER] S0d
g% e TeR 31 IR fee TReR Svae T2 3 @ o 91 fae @ @9 5 o afd & ok ot e @ g
7 21q o1 Qg weon e arel Afdw @ FrefaRed ax sifwERE oy, o -
(@) T T AU g B qd @ AT AE @iiEl B SuiRf 7 (R 79 9 o e Afed O Jfea a1 Rae
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qafad MR @1 wearEd afieed far 2 ;
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Pl ATl AfRT BT 39 Apew o SR < & a8 W Aa &7 91 Ia®w J1 g (R 3 ffeer st
& forg e <1\ 2) fras it 9a e ot e 31 wiffar ft & &1 o & & foe e 1 $or ax
TR 2 AT T ML B AT I MRASR B Feve TRER 41 29 & R s ool @ & v 8 & geR
wEAf @t mRRfy @ affoRed o= @ fog afaffaa fear o sie serdt @ @ <= 7 sffes &5t amr 5
H AT (1) B I[AR MOHA IS8T G- IR0 9 7 e f&m s ;
(M) e TRER A1 w9 & R de 9t AR N g9 @fe @ 79 8fT A1 Saw Fera @ g mitea s
3R T I & fory weAfy o & e Rgied e g, IRy Sead & Aers 9 S 91 Sadd
% Raa, R A1 IRIET & e Suee SR WgET @ A wited dEwy W B oA A
AIGHa A o Rgdad o o giad |
(2) 74 Sfeafad waer 39 el @t SftRpa @t aa ¥ 39 e @ orefie RRgea T8 Ay MY e sraara
HI T IRFAT THH § PRI RGP Afhear Faarlt &1 W a1 2 |
@3) Fgea fafeca aarlt A SifEa @ @ @i Aa Sf1 A1 Iae Fere 9 q@ o fefaled & aw |
FHET BT -
(@) & ar & @t J9a SrYht wwral, wos, Sugdl B W & A 73 2 8w 9% % qar 1, fee Toer e &
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mieR < & 7 ;
@) & g & e o AFiie Jeaied o o[ T 2 98 |@rRed @ S SR # T SR IT yWi| 9w
&z 7o % 5 a8 AARE e T iR R e T S m e A B A T
WY T[T B ANG AT AR B 9T Fog B R A RRgpa e @ @ @ wder B
TAffees § $ 9o 3R Rged e waart 39 paee @ v w4 F genfafzd yEoms w
TRIER BT
(M & o W 5 7 Fer yEIOT wmfkiedl @& Fee AIErR 2 St I8 5 Se Wil & A Sy w9 ¥ gy
11 ¥ 3MIST IRgT He e 2 i 77 5 ganfad g9 @ faw 2(7) 7 3en uRwifya o e 19 7 fRAfAfds wsm
e g srgAreT @ 3 @ 2 8t 9% f fiwe e & qe7 @ saRa &1 @ forg wenfafza emawas
SIS SR Fr SR fafeew wiE @ Rea e g &k 9gw wies & wHere W A
TR PR N TE B ;
@) & gm, wRedt S ot/ oo 3 3 S H T 2 § B JH0INT TR SKIER D ST 7 39 Y9G @ HF W
& 2 % 3 39 yor TNER T SR WiRedt @ W WYe W W TR0 11 7 STaeT TRA a% faa1 2 sk aE %
TG S @ (W 7 & Ul (2) & Suddl @ e Je miREt g SAeT & f&ar T 2
(®) <9 @1 @ oA, S Fwme ToER ¥ A 2 S TU 3 Y g & (Y 2 st mikedl @ A $a
F IR0 11 | ITdET WRGT AR o B wier |fify @ 9 a9 @ fory o afta R et i 2
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TP AW e (B 37 el @t e & 1=aTq o @ Suey @ afmfad B o 9@), st S
7 Iad, e wEe @ fon Sue! g9 & tEn Reen & fog swife w1 9wt e 2 sk 9’
sifffea @ for T 2 & @fedw 7 qafe wier @ wewaaadt sfeied 78 @ § o 9a@ aan g9 Ry
Tq MEPR & B gQ W e TReR A1 3q & AAYol weon et @afa &1 weata | e g ¢
g IS ow e e @@ # wieer $ (e o fhg o9 Jorwen fiwed o fomn o o afs afd 3 fafea
73 fea 2 5 Suel g & A S9d ST T8 e 9 =Ry A 9@ @iy S A1 Sad @ e
G 912 e AKar a1 ¥E @ RAftye! e o e g weAf 9 @ TS &

5 g9 e & Foe THeR A1 996 I & ¥7d @ [ S are JAfed 7 5w 8 7 Jemfaffas gvon w®
TR oY Ry T

5 oy T @ AFRTSS WY g @ = # w10 # UmRffdse gEoes W sifaftew @t g 3 @) SuEw (6)
7 frfde ffre ARvg 9 & 9 wowl J swER we Ry 2

gt I gt a1 9 v fafecrs Sude T8 2 98 @ vRafewe a1 sefifive, o wufaa witerd g
TE W W U el ST & WA G} AT R G @1 AN T8 T 999 9IS & e @ Wi A
ARRTSH WY I P JATOE B G

518 a8 4 o9 oY o e 3 A WY gg B R A AARE B e 3 P SwEw (6) # fFfde
frfe fRive 9 & 9t we= 3 w=aw 10 A RS mmoms = s @7 Ry T sk 1 8 A gumifafde
TR 97 U9 @fdd @ wran a1 far 3 a1 arar-far g9 mfiea e fee e 7 swEr e R T

fafteee fafere wmel & o1 @1 Saw g @t wiban- (1) 1 I Sd® Fewem @ forg wier s &= &
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7.

e A1 gfera reflerd A1 IU ARIMRE® A AT A AT AT A A R Yo At & werd S| @ A
o 3T T ® W9 FEem B GHe T BN AT B AT A B A U R B UH I &7 B
7 TdET TAeR B U o 4 o ARy

Iz gAFEa fea S & o & RYaa § 9 & RO & @ER F Bis @aw T8l @ |

fA®Td O aTel 3 AT IqPH B S19d HBTem aTet sige] g Rdaa & gay fafean RU SR @t Se &
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Tl W99 B, @ W B fog TeifiRa e ffeen zearlt 9 s 1 °9e @ Riad & 997 drted
I @ 4 A7 IRE A SURRK T8 @1 3RE B B YA B I ARy |

9 g H 99 HiE Aon RGad sruarer § @ qher TE @ O ¥ A1 9@ B S A7 [ad REae & gwEn
frfrear sif¥era afd vaIfwfed o@ wlen o @1 TRasd & T gEg o S iR wa when o
T AHAl B 3@ TR PRI WY B Q@ AT UER A YAl & SER ) B R w9 B PA W B
A B [ TG B ST S FP |

mfer wRfa- (1) 98 e et S gfRuo e &= @ forg s gfmmor &1 v 2mm, srfafes @t
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Te TRATAd g 3wt e TaaR e @ @ wiier |afaf, -

() T2 qeuied s 5 wRwd &k g & fi7 o s doaer 78 2 sk 38 5 g @1 o
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i) ST 99§ 999 3T 9 oy R B wRard f6a T 2 B WS 937¥ B g
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(vii) 3 iR wifceal @ R wfRfa @t a8 & o g8 qeaied &9 5 3 79 &9 Ry avf & foag
I T AR AT B TR eI T AR T A B R B 7 W AR e B At
oI @R & Mamer & Sedl & o 7 v o =rfey

(viii) I8 gAfFaa ovit 6 arar #ig gl 7 2,

(ix) w7 ghHfEm oot & fee Tier 1 3% fwe Tier Suae T8 ¥ O JRaTdd Seefid o & wad A
fagre g AT ¥ JefRd kTR IfeT &1 S 3 I7 AP BT oF B B 3T B TN H SeddT,
grar Y wfadal & 9 WU iR o & BN B ARTEORar @ I/ Aeeh™ fhar 7 7 8k 0
Jeeft & v fard a1 eraeafy ar st o ff srfdferRaa fahar Seem &y S9e e § <RaT Sre |

(@) RfTm & 9= 9 B [UAR (3®) @ T Rfde e g9 & Amdl &1 AT 9 rgard T fremr
I H WS wRY g e sum frad wfakmer e S gEad 2 Y S B g ®ad fahEy gfeed $ Nee
TSR W 2 SR B |

)

10.

12,

9 FIfRiedl U@ FEIE & HaR e E 3 aRRiuer @t sravaear & o e R F T @ a1 wiw,

TR | g @RT Tered & Y srgara 99 9 U B o |

3 3R IAB BT Aepren ST SR uRREwL- S AT ITH @ Fwren 9 e SRR R 31 gk
IRTATA AT B A STIAT B SR VA Il M SN A7 IR B uRREw, gRuer & yAre 2 oftad &l
AT &1 © T A gaA R Wigd e AR & oa7ER g Rgaa a1 gk B 9 9@ §B
7 gffeaa e s |

@ AT S AT Sadl & Raat a1 uRagw a1 uRRewn & RV H ARG ¥ (\@RTSH WY g9 Giva afd),
3 AT TAH B RGT, ITH TRIET iR TR I A I FEF G 98T To B S MR I Wit a1
TRT T GYERE AT TN GYEr GeT A1 WSl g B ISg GYHN I WY I5g &F yAra g e wo |
TET B A qH A |

Shfaa grn giRwo & fog emaes. - (1) ar S wiasal 9gad w0 | 70 11 7 327 RS em e a1
@R I @ TR B Aa o @ e 9 st aRRer & fog srgAeT daM o @ SdeT &Y ST
TR @ SrgAeT & oY ST 73 FRRT0 wRen @ SRRGET fAfed sewrt o wemafis @ R fhara
g STeT |

F&H WEeTS A1 IR AR U ot W i 18 ® g9 faftwey st |

I DT T TW 11 T AT 0 1, Y0 2 AT IR 3 B A1 BIAT =R 2 Al T YA B WA g, TE 79 O
5 RrwiRer fg 1o 7eat & sidqdvg e vy 77 o= § |fase 2 oY 99T o0 TReR 3 9@l ST{AGT @Y
feam 2 |

TR WA & WRE- (1) T@ T ey TRer iy 2eft o

e a1 et a1 sRudrel § faftad wier wffal ot e 9 Ry W aeel & AR & S /et
T T o7 FPTR AT WY IS & R R AAI-HY R AR G [AANE AT S | |

TR & RN Gl B DS Wad T WRER ARy @ we T8 B Ay |

I HEE IR H<1 1= TH ¥ # yREmn @ 6 e a1 sifde ¥ 1 e iy sadre smarlRa 2
=Y 3% IS el | a7 sruaral ® i yRRT &) W@ v 9y | T=E 9 o9 2 99 o A1 e wly
DR AT LA Har B |

AT SETRA MfAHER WA & H@REL- T B T A T GGR G IR FE TIET P oG A 6
RTSIES TR ¥ AT AR Sruarel snana uiaerR qfy § fFefeafa g, -

() e 91 sudre & e Fewe 1 Rfee adfiers a1 vae 1 gue & eI w0 OH S & aren

s WU fafeds afwm - T

(@) S A & § WIS fdecn aaarft | iR g @ 9 T8 § - 9

(M S wafw, e Jfawr i Reeied e @ afd (@ e wiken) el s ifdl @

TR UGl SII-Ieaae AR, Yo 9 & WS drew # 9dr @ 81 A1 e fwafieney e s
g1 srgAfed fafieres 7 St o1 omed @& W # Ja @ B I WA el give 99 sifdae,
FIce THIScee, WA fRfhear S & Seey @y wa Y SRer |6 A1 e amifie eedal 8 -

RESIN

faE Y NS o

(6) T BT AT WY IIGT TR BT A (RLT) AT AACASR & Fowe W@rey |ag A AWASR -

e |
13.
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o a1 foren Wy wfter wfiftd @ @R I @ oS A T SR g9 ST 99 awes @ g A 9"
TSRS YR 9 I SRR 3oy AT el W wieer |t # Fefead gi,-

el & q= o1 79 rudrd A 9 e e & W= W # &Y B3 9t dis e seardt @
P I TAG UG - ST |
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() W fRfre e & gd ¥ gY 9 9l @ IS e saardt o W@l e d e w3 sk W
TRRTU S B W TE £ - 99

M  Se@ g, arHe wissr siR e arel @ @fd (@ftmed: e wfgen) e ew ifd & wRers dl
I IoEdR ISR YoM WA B WS deY § war @ A1 o fwafiEnes s sma g A
feafiemea # Surerd o7 ol & w0 A 9w B B 9 WhAia @i giue o sfdaa, g veses,
ARG Rifhed 99 @ Sigey, @ WW 318 IRard e a1 faward qrnfe srded - 9ewy |

(@) U IRHR AT I T T TN BT Ao (AR A1 TSR $itt Fowe WRey Jaw a1 ameR-ae
Y G T AR gR IS el B Uad 9ed 2 B WA R S e 9y @) d@saer A

qRadT HI SITIHAT HI IERAT FH B |

14. sarfta mRAfy ef & wemE, - 99 ST o oRiEfT 2 st Al e o miRedt W& sy a1 |w e
¥ = el T o1 W wwues @ 9T § o afRir e 9 sRarfaa 2 98t deeiiea a1 e o
WG ATET §F1 59 WA & g a1 A1 wiwedl & AfNaRT aTd I A WY AhET B A wieer)
B g TR INIRT D ST@ AT & AN Smani MRy S G TR 20 & AT AT S smfe g
3% 3 gRfUR @ HIE TWag B B M A AT aTel I AT [ TIGT B G MRS A1 TEEesr Aq
D3 3T MRIGT ARHN AT B S B SIAR Yord 9T 31 Svy B 3R HraE F & fow g
B |

15. mitre wfdfa @t worgfl.- weer wfify @ ol FEeE TR S it T oee @ W o, |f (wTee)
7 AAFERE 7 w@Re Jar fiewe a1 TSR @ sufRify & e oot w8 @

16. miaeR AfRfa & sgHea & v Qg wier affy & sAeT & w0 e e g &t a0 dwensit 4
T T B A1 SR B T AR R W e y 18 & SrgaR feRgfHa e o e |
17. et wiAfy gRT emaEHl @t wdten.- (1) Wfder WAy Iftare, yRafdd e st wiwmatet & ww A
A P it el Uyl Afikd, S eden © WY WIS [Py MY g, AT & 9l et dr ulRerferd we |
) o o WY WeR Iy o fRfeey ofv & ogen & ot e siadvgsll o xSl B egE®
it ot frdlt SRS A1 qET B AW I HSERUS WY SN B S H ANGH F WD AT A AR
3% X I Maeas wAe o 2 5 et 97 a1 gE 9 I 1 gEaT B IR @ HF § 99 qQid fma
T SR T 1 I I TR A1 6 IS TN & e e @ Aierw 9 sifaffRad fear smem |
18. fAde ARERT & AWl | ufsea.- (1) St SR @ IR gRRe S w0 9 W e TRerR) st
IR, T, JerE ¥ ¥ ot oy @, fian e, afew, 1 o, i ok U @ @9 ¢ (S9 I A oW g
7 et sl 2) @ faw 2(m) § gen sRhwifYa Jew wiRer o1 mier afafa fefaled qeateT o -
(i) TEHEER I SuER AfRGE I FER ARG 1 U9Ed & XU 9 999 & Swardol e s gETd oW
wHETOTTS, faqTe YEOYE, S WESd THIOOE I1 S YR B 3 UEE YEOS W MatEs ®iel veares
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(i) TS ST @ uEE ST A @ SRl Wey, YRMEE A1 Aaa] Ugaus AT UK A1 9T Agea
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FeF BTl T 71 T TR B I TR FAHIVUE A SAER BIE [T T TFE RGO (JIMETIME)
ST W] |
(2) 9t 9ew W™ @t I A (Eied Qe B qeAied & Izan 9ed e w0 9 @i 98 g § a1 98 o
fArmrgar & st Rfrea whevr srefq SsiiiRagfaas tire (@gg) Memsform &1 o § w6 |
(3) I e (2) # Ffde wheo, wheror i sier wes yETTRnenst @ foy Iy g I J yIhg i
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(4) I SxATIo AMeT 3T U e (1) ok 9v FEw (2) 7 Fifde Wgor 3 e g o mivedt @ 9 srgailies
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T Suerer g € a1 I8 UhdT Tran SN wiEed & VR Gedl U TS See o SUeie € SN whiger fhy
9 & forg o 2 e oeme 2 W g SR mifkiedl @ di9 srgailis dda @ wenfi T 2w e
T |
(5) gt yeaTad g feeft e et & @9 2 gg werwm wier a1 wier |afify (99 = § 99 g @
el e 2) R & 97 @i sl @ qoaieT o @1y &k a7 YRR @ il 5 saey S99
faare e, fars wier fm, onfs & At S @) 9= SR oy @ qgE ik 9yt $ed o fRfya o= aren
Feg wieiE, A far o Affedt |fed da@ &1 9= gAomE afee w® @ 7Y 2 SR Jw 6 H yEoS
ST HeAT AT (U A1 U & g 29 & for) |
(6) frar o1 e & 997 ¥ ST IS S &R SHea @ Rt 9 ghted w1 & oy smwew @ wie
T W Ao @ ey fF oy o)) Ffeq @ Gefid @ o wxarfad orer 2 oY 3 wvre e feklt st A
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RIS I B ST H, IATRRAMN, Werd WUBr A1 WiddR AT oo AR Uit o/ paem a1 |ed &l
AT HR FH S A & RARrE gt § wHi=T ot gy @ |

7) Tz fafre =aarh, S gkRoor oreg s o & forg s gfRivor gat &1 W 2, IR B R I o
Jer WIS & 2 |
®) Jem WEr, o fafveey fey o & forg, afy snfta @, o wfdere wfafa & JEIAT A qHI |

19. fAe TeRt @ e ufoRiuer & Amel | wfthan- wE wRarda yiRer fee e @ e afee @ §9 R
3R o |t Ame # e a1 wiwedt et e T (S % e e 31 srgen 89 we e ey faem)
AT B WS ARy g a1 i sRuaret smenfRa wite™ |ffy @ Ted TE e e @ @ Rren a1 =y
TG SRR A g SrAle yar fhar Sme |
20. faeRml & wmel # ufthan.- w9 wRaTiT arar fageh 2
(@) A D T D Ol IS I9EETd T B IR 21§ AR I 3R WWdal & 9 |Eg B g
HAT TS 2 3R AR et S @1 IrorgEraT WiRd # e 2 A OW o 3 WeR g S9! w9 g 7 ddy
T YHIOYF SIS AT STe
(@) wiwr aHfa, fod Al e (S @13 fee T0er 2) & ee & @t FeAfa &1 aTel |
T Sslt & el @ v Afde dET F S, e sfata ity g @ At w=hw o 2 ek
U AMA! U S-S0 A @ MR U faverar 9 & e e 9 =iy .
13y free TEr @ A= el At @t a7 o1 @& sego T Sifed samet w® &= T8 e s |
21. T BN & {17 Iaed @t gl I B $ Y AdeH B UG © A9 B HH 7 witer Iy g
IMISH P KA W F AEHr fpar o afey et dfeammst 2rft ot wemer & sriga @
arfuforRad faam s |

22. Afden ot @t e § gataenat.- <9 g9 A W@ ST Big After 2 ofve qaigertat g%t 9 Ay s
TS T IR D! W A g minemdt 9§ i fa afes g o @k |
23, iR wfafa o Rfveaa.- (1) TReR 9HT @1 (@ Saa T &1 a1 Sae g o v 2) kT = 8

A RIS ST ST & SMdeT P AHSR A SITANRT B B HIoN B forlRad § e wR Aoy o U
Tt s FefoRed oat @ srerds 8 =Ry, srerfq -
() oA yaTfad o @ O 9 Rifse e g S S aRd 8 @1 g9 B & fg
TP T GHAT SR STHAAT P @RI F B g GEIAT araenait § s &
(i) ¥E 99 @ g @ @ RS iR ARRe qeied &) o T € % 9w 98 w@new @
T e | T ST w4 A Rged ffee smart gv g yivh ) & T 2 aw
ARTE TENRG el 2 MR S AT AP G Fe B A T
Y A D ANNSG qEHE AR B AT BN B R A RGP frfdrear eraarft =1
mirer IR o & wen Tiffece gY w9 9o
(iii) wRR™o @ Wi # siqdfoa W gETa afeeat g e faftg e R R e e
(iv) wf wmereE @ A RerfsT o o 2 |
2)  wfdwr AT O |t A | ol I @ g awere snare R e o enfera 2 faftee wfdmn
H AT T SR A A9® Ty =hE iR FawiRe W F B |
3) TAH WRAEHT FRRTT @ @ I AU W@ @ dewge g @y st w9y | ik @
ST A TGS HGE B B oY Sow S B @ AN B @ i sifom Rfteese e
aTfa 2 |
(4) wrfErzor wfafa & fafaesa Fr arfeasat siw arar i 78979 F7 [°q T@d g0 T AeTaTe A7 HeT & a1 98 T
TEIE foraT ST AR T 6 aeaare a1 Fet it aaa e 7 ot AfvEs wwa F =5t g ¥ Jae seafoa e
FATAT ATRY |

24, FEGATH qT FIF 6 FT TALTH- (1) TET 12 I7 €T 13 A7 I5T 14 H 5985 9 7 AT a0 g1 7 771 FAfAfdee 7
H e ¥ T sraee aqi=a siiese F BT ST s areEa F ary g TieEn w7 999 9% g 6
Aqreqw 7 A= fAfAtaee e dev geft, e 7tz smasas g ar nfEaf Fea av a1 19T 9T g e
BRI ICERII

(i) 3T AT FAF AT FTTAAT TATIIT Foeg: T FATT €T

(i) FF AT 9 9% : T AL &7,

(iii) ¥ sreArTraer Rfeae w7
(2) Ff=ra e ST F3 F T9AT sfiT T T g TATITT F 6 TLAT [ AGgH o TAT AT il 7 F2 Foram
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g, T=7 16 # fAatafate Toredi=or THIT OF YS9 AT AT Tg ITHE AT g AT aTE F 97 9 A A7 F forw A
BT 1T ST TR 0T FohaT ST J3T |

(3) =@ oW & Suayt F srefie faredT steaarer 7 TS0 F39 § 03 AEIard & (o0 TAT aHeaq A fagia
FAT SATATTH T |

25. FEYTA IT FHAF F & USEETHT FT AHFHC- (1) TATT TF 5 Forw srarga aqi=a arferrd Fr THedrwaor F ga
THTIT T F HAT A AT A F FH F FH A AT q@ AT SO ST THE 979 9F g K ATeAT § qgiua
TierERTeT it "o e g gt o afe sraers gr /v ganfeafy e gvw a1 TS R gy qadreor
EUGERIIRS

(i) 31T AT AT AT FTTAAT TATITT Foeg: T GATE €T,

(i) T AT IF 9F ; ITA gATL FIT,;

(iii) ¥ sreArTraer Rfeae w7 T

(2) 7=7 17 # 77 FAfAfdee TRdor F Farwor & fore swqor o5 9= a9 ¥ srafer F oo ae g

(3) =fa Faeft stt=r Forereh iaia sreqarer A1 s 3F 7 e or o g siiT 39 @ FEAFI0 Y GaATeAT FIA F TeAT TAT
AETF F AFGL QU AT F q9AT, THAT TTAFT FT T FATIE &F a7 g & smags 7 faaw 24 F safqaw (2) %
Frefter TorEEEr FT YT 97 WE U S F qearq srfaaaw sfw o Rt i svarst w1 v o7 aqt @ s
et TISTEEIH0T THTOT 95 TETH AT AT AT T AqATAT T2 (64T ¢, FILOT Al dT@dG F2d g0 Ag LoTee 0 & THTT
T FT AATHLI FAA F AR FL A |

26. 3 AT FF TATATT FR1 I FHEHT 9107 95 91 fFe S f 4 < w9 (1) &l stoqarer =i s

TATI % Torw TRe=or wqror 91 W' 981 o Sroa A 99 59 a8 Reatafa aqf T gt w6 @1 Far
T, AT -
. qraTer Safaa f st A7 i derd o) R

(F) Taferear i s T (SUes i wtaes) Fa=iEe it AT e Iqes=gar ;
(@) aR=at FHATREE (AT 37 iy & 7 sierferd) 1 /1= 5 Iy ;

(1) TATeT ITEHT, FHATAR ST TETAF TOTAT OTHF AT HAGATEI0 AL TG @i HT g & A1 TgA @ UFHhl
¥ AT T ITA=HAT ;

() ag fAwas e gEagrst Ses d@ia aidfem sg=artds & 9 9a9 stta f@ee, sta @ Geme, G
o, =few fase siw ey fEramr oft 8 oiq o aF & 0T a8t % arr =9 g% (539 &7 91 qg=d9), f 3
& ITAAT ;

(3.) ST AT SAATTHTAT TrHATAT K o0 qaTea FHATRERT F A7 e e yqgiaemd (. aqfaem),
TETHAT TOITSAT 3 ITERT T AT e ITASHAT ;

(F) UTET 9% AT EF SAqT 9 AT AT AR, AT SATRE TOTTrAT, Fqe? sfiT 9u7 ®wrer sHfe aefa o g
T Fae 39 % &1 HITHT TE1 T a1 F=7 OITedt it Fe 5 ITeAsear ;

(B) FHTT 7 Tgas AOus (GETT Tearraer & forw sraterd fsrast & faer) &g 5= a5 € Sifaa a8t sfiv smear o=
9 F9d g0, AR srgase, STaaerdist, S a7 @9, 9% =41 f@am, b Gem, arerr Gem, =t aw
e, wfawaT s s gaw O e arfe § fRows yermaqor e § 3uesy giv

(S7) TEATTIOT AETAT | FATT 39T T Faah TeAqTavr F forw v FfFe Fows soesy grm ; &
(F) AT FLAMETEE TESH(TATAT) THAT TTALTC (T 6T AT SASSATH il T2 ) ITA4 T |
1. I9&hT

e T ST T2 ST AT S BT T AT Y AT AsTaE AUaATs % AGHT ITERL AT TAT TN Fex
Fuir, RE-qat & Iudeyar s adt e IUERI o Satdd aF -, AL, HAT qEraar qorterdt # AT
T T |

T. e o St sigand:
(%) et ST
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gre TarferedT (ATemon) fAeora AT Fuded Sgar & A aeq et e & gemrq W # ar e #§ BT arerar
TS AT e H A a9 7 TTNA07 AT T % UF AT 9867 % € ° q47eq ST § a7 TATLGor § 917 forar gr

|
(@) ¥ AT U2 F AT A FT TATAIT:

e FafRaaT (Frgmeon) oo a1 qaged wear & ara oeq e e % qearq Fawsar § 9 a9 #7 s
AT T % UF AT T3 F € § T HeAT H &7 TATLIO0 § 917 foram g

(M) T, FoPH-HA, T - FOFH-HET AT

Fefrr areq a3 arfear ooa e oy FewrE, a1 aeg a1 B § 9uger sEar F 919 39 F uE atwg
qEE % €T H q19 a9 HT AT 37 Taay qa7eq §eqr § gaq aoq AiHar & a1 /7 arfgdr arsare oo i
A gaT areq ereq TofaedT F |1 wer T a2 |

() FaEraE g sitw GfRae) afafaaw, 2010 (2010 #7 23) F sefiw Rdsa seqama 39
srterfam & stefie o AR =gmaw gt v Sl 3T e F Fae § qre w9,

(2.) ToreEtga e a7 seaare aiage gearst # Rure afgd aearas sfiT Aot it sqeeqor 9

(2) AT sreqaTer Fr stafaaT & i 3Tt & Ty & form et TR o5 WaTe Al AT o ey a9
S ag fAwaferferT ot shv A=t i1 37 F2am &, 47q -

(F) FrITAT TEaTTrgor

a7 s § vH 2. 97 vH.ue. Ay Beerar (S a1 RS a1 UTH.UE. AT ST Agar T9F d 1 AT KT T Jregar
TS AETATA AT HEAT H AT TATIIT ATTLLAAT T ST,

(@) g2 aTea, @1, gol ANe 9T Sd:

AT ca? [EUT(UH.ET. a7 UH.U9.) o7 Hated Fawsar § q9qer sagar & ar T Areaar urea seaare § qata
FAF TATLIOT AT 3 gaT ATed TeATUIOT FLd AT 799 UH. I, IT UH.TH. qr 7T FHT TF0eq07 37 FFerosmar #r
ALAT AT AT, g&F FarieHm AT Fo7 aeq Fforear (@& 4.ow.) § vg.dv=. B3 a7 997 vw =, T arerar
T AETAT H gaT ATed TeATLI0T FIe FT JT AT AT TFq020;

(M) "arfE afdesrmEE o s Gfee) ataf@em, 2010 (2010 #1 23) F wfiw Toedisa swaara 39
srterfaam & stefie o AR =aaw 9t v S, 3T e F Fae § qrer H;

(=) Toredtaa T T sreaare iage gedarsti it Rare aigd awarast sfiw et w7 stqeedor )
27. 7 & Feai % fore WeredieTor w9 o 9 99 w3 i oad i} A

(1) & 7% T Fa G ITAHATHA T 3 AR & TS & g g7 Trdiga fBar ST i o[  Fex steaqra giur
S wfeaes =aw 9T satFaat F Ra F37 3T JqEerw F o7 39+ deardft o F forw yfEgrst afga ot
A Fawl AT FFTe o7 39 aaed & o o sufera st saEaar 97 3ueRe giv |

(2) TATIII Tzl & FT H T Tt soqqred ¥ F Fiegl & € § ATed 2 |

(3) o Feg FT AT ALK ALAATAL & AT AT o7 A0 % forw sfwfza & Frfrear-fatas amat § @ % fow 99
AT AR |

(4) 9% =AtaT & ored T g0 Fadl FT Tad AT Saat & ooq B g srafdresor qrfF St srfea 7 8 3%
FTST 3T ST 9 F9 % o0 s7eqarel T T a0 |

28. Fa%F AHI H TSIEIFHT TATT 95 TG F & T o R ae:
(%) wgfaer i< afE<:

(1) wefEeTd 39 gt o7 fFar-Agert F sqew gt AT S 3w yaee & forw sfeewta B o § Ut s s
T TST G T AT e e s THRAT g1 Tl q10h a8 TR Had 9 il T 12d1 F7 a7d TG 9 |

(2) wafera s a7 T ST g7 IRy FaF Afafae gt i gatea @t o2 garg &9 F orw vs @oaws ataf
FT TS FT A |

(3) FAF o T ITH IAF TRHAT AT THALTHA & AZeAT * forw forfaa fRem-[der siw g9+ w=maw whwar siffary v
T gt =iy e stasta feaforfaa orfae €-

() Fefre a8 ;
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(=) TERTE AL AL JOTTTrT;
() sraforez fAoeT;
() FHATRAR T FATET 3T JLET;

(z.) sifeaw fRgior g, i

() TTETRT FT ATHIT |

(4) #7 T30 97 77, weEgd, W o7 faRa o s v wast @ fAfRtEe aariiE avarsi F aaE SueT i 3w
% eft e fir srufiEt, sfafem fRes-1at s -3, Sazeror a9 JaT qgraar F AT T FA7 A1 |

(5) ST STUTEr &1 0T TOAT 3/ SATATI] FTATAT 0T AT HT GeAT 1w giae=a Brar s |

(6) TETAAT AT TATATOMNT HFUOT AT FHAI F FHft 7T &0 F T F TAG % [0 AST07 40 T qarrsried Har Srom
(7) w=Tor TR AET g el ST qIUeT Sa! AT Fer3d § TET AT, BIST STOAT 3T AL R o STor |

(@) <1aT it FEdia:

(8) =TaT it qof reat" stfvard &1 7 fir srudt e stasta Ffrear a1 amarfors oo i s e smaear a7 3w
gtrarst & forw et geaisa |1 g q1fF Teamraor F U SUgET F 970 T FaE F 3 A Suata At 9w
T AT AT F FwriAAr F R w7 & T Fwrihay i ot g owF awtees s wi yurhe B s

(@) ST ST

(9) AT T T AT AT FEAT TAFTITAT = F 0 THAT ITAH RO 37T 7T AL ZqF & THAT 0 09 27a7
FIAATT IT SATEA AT 3T o 3% THER 07 % ZI0 AT @97 |

() T@dT A= I FfHaTa:

(10) FaF T @iz ASeiFa q2aT 3@ 3@ GAF AT THRATATA] AT SATF AqAT 47 3o gfereror areq g grar Hir
ST ;

(11) =f7 F forw mgafa stfrme & sroeft |

(12) @¥ie sAfeeral &7 deroT AT ST |

(13) fawatorfaa & forw aras w=ram Siar 7 staor AT ST, s -
(F) = 3% yeqTIrar & forw gdi;

T) THERTOT 3T ST FTAT;
1 \

(1) TSI, AT AT FET

(=) faaeor s,

(.) TATITT; 3%

(=) 1T wfase afafwrmst fir o )
T. TTAW A} AfHAa:

(14) =TAT |/ ZaF 3T SaF o ITET TF SaF F 9497 a0+ § 9795 g % forw ure siw fAaaha sast o st 39
FrErat w ot TR FT TAT Fad! A gerd A1 TEEEor AT fAaew § ARt fEw 33 ate #Hartgg i aga T
T T AL AT ST |

. TTET FT Y& 3T a=Har :

(15) s 2TaT % forw ua faforee raT qg=r |t 7 STTRT o STuaT & 3147 & atvad! 9 959 Aefad gt |
. T &

(16) FATTerET Tarer Sorrett Fartord! fAa=or afrarst wr afvarfog waft Sas st Refotea arfae €, st -

(F) TTEoT T gIHTEAT;

() ITEHT AL AT ATA ST,

() wferaTedie R i g,
() siafa Atfee e data afvas sie sl areted arfee €;




10 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(1)]

(=.) s= AT, A fAfReEy, Farfordt Aegsral a7 TEarast ATE TATAd ThaTal F7 A ;367

(&) FT ATATALOT FT AT |
. wifeaat it gam:

(17). =T sfeasratsti 7 eare T@r STuAT 377 Sager qeara i T97 § T T F=T ErewrT 47 Fars Fwrears
FT STt |

29. TATUYY GHTF FI AT, TIHET MR- (1) TATLIT FHATF LA FT AETATA FT UF FHATT g 7 orEh arer
fAeferfera srgard g s

(F) s & fReT ATeraT aTe STt # =raE AT
(=) af=TF AT

() Tt ot Ao & =S =Bl sie |mariors #rd a7 qart=twer a7 qurstemeT A1 qrrherd = a1 o Emre §
fereorrer F2aft =r srfemmaa:

(2) ST HaT AT HEAT  WTEIHE TIAAT FIULT AATAF ATLAT TT T TIAAT FARTT FA0 S Ao
FHATT GaF A0 F Fed F GaeT AT ATl ATdaT F AAT 37 T SaF e dad 4 47 Hiaar | g 7 27
F % TorT orel 29 S a7 S wearraer iy g w ageas w2 |

(3) 7= % F forw FeT sreqarer § TREdFT searrw sHeEE a1 wAeft F are gateaw (1) # fAfRfeee sEar oft
grft 1

30. aﬁqﬁm#mmmﬁ%m%ﬁwmwwﬁmqﬁﬁ-wwﬁaﬁw
LA ST ST TR ATTGAAT 1T 75T FLHL & A= i G & e qaraiass f@eas it steqerar § ar ad $ir
srater & foro aqf=a wfaar F Jgrat s quwel a9 & o us gergare aiuta w7 79 w0l 6 sty f arr
13F # 3TN (2) & 9= (@) # [t a7 smyfase Foawst 5 o= sEaw srasear 63 i & a7 g9
TEATITOT 3 &7 § q7F a9 HT AT 207 |

(2) e "iuty it Fafa F Fey o of & o e g
(F) ATt ¥ stemet s waen & gl a1 v € sty F fog i STl ;

(=) |tafT F swexer sfw gaex AiEtq i aof6 § 90 a9 & {0 97T 99w F 997/ ai=g & &7 F ATHET F g9
TATS ATAT 12 3 AT AT T F gHhare i ;

(T) T FEATL AT T FLHIL AT T 5T TATHA HT TETATE F ATy AT Fhegl e rdi & Jraal § 39 g9
ST T ATLHT SAATL TAH T 1 T9AT Jaa AT T2 F gare A T orfam gnft |

() TeTeT 3T TaeT I Fon F off 0% F AT T FAAA |

(=.) M & aa7 werer a7 et 92e7 & fAwg geer=m a1 Fifes qmEar 98 g ;

() STETET AT TS HEET T2 T A2l L840 A2 ITH [A%g qeeT=ar a7 e arae § 3¢ g A1+ 7 IHagFd AT97 T2
T qeATq A AT AT g

31. TS AT TR AT TST AT I AT FdF M1 TAT WS Aeahl et fr dfa ks s - () 7= #
FATEGAAT T SIATTH Fea 1 G AT FY TF Fal=a AT qa 0 JI5T 20T |

(2) STeT FET HEAT | AT AT FAHT FT AT FBham ST g T8t T e T 76 F deatear dsd gihr Se i
Fea 1 T AT g fAfafae wv

(3) TT5T UFAHT FT ATTATAT AT AT FAF T Fe ATAT TATLTATH 31T Zd AT % ATT I &7 o Aq< SET SATOIAT
e grefor s Tredty JeafEer dwsat & fF Srer ST

(4) 3T rEEe S REaerT & ger a7 o gt f= e saamw -

(F) TATIOT Fieg T ATEATSE H 15T IT ATTAFH-AZ-T5F IT ITTLIT q2aqH! o 3 ST FId, Fied 3iT TATUAIT F
ForT ue Ai9-ATST TUITET ¥ HTEAT T STST SAT0AT |

(=) TRIT =7 TieaeRat Bt e W%méﬂwﬁmgﬁﬁﬁﬁaﬁmmmﬁw Q?ﬁ%"ﬁ(uﬁ'mﬁ
T Feg AGl §) AT IR SATL Kl ATATHAT HISAT T AT -ATSH ITAY FLAT SATUIAT T LI R HEAT srafed Hdar
ST TATT % AETATe Fa@e 92 AT agt T,
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(M) FTE ST AT A F ArEE w7 AT T qeatte @vs s foeelt F Avaer § ey deatswr /s g HFar
SITURTT

() =TT sTfeaRatst F gaw rwarsn | $90 % o sy & o geEeg s =it Retateas ww d
qfeshar a7 SToaft, s -

(i) & I a9 AStET ATaard ° e g Sitad aeEat 9@l @ ;

(EFELERIGEE! c?ct? dqlf[ﬁﬂ%‘%d’]@d FAFAT g T aadal F 319 F | forfea § gaa w2 fear g ; siw
(iii) = TS g wqi=T Sifaa amsat suesy g g saw ol 8 s ff 72 B 2

() 97T F e 7w Heatarad w7 § g - T57 GAT- T FAI-TCE T TA-A13a 17 q 7 AT -t ;
(@) w32 F s 7o afvra kg ot i sA-ared deatdar et siT &= 9T yedr # Fwe a9t

qeaTHaT waAt grT AT SToeT T ATEIOr T5A ST AT HH ISASA TATEAT Z0 AT ST #iw sreed
ArEE o7 fAfafde g a9 s @ €9 s dagmor 57 9T g 5T T6Y 97 qeatadT 3T, Sg7 UE
Taa AT g & aermel & B s

T ST ATEAT ST TS T Aeataar i a1 steqarat #t arierta @ered g Ffwsr 937 (Tusuaus) a7 arers] 98
BT Y F9ET T T AT FHah sfded T afed & fog w39 fif {170 a9 & forg a1 g T97 ggrasasd, 9907 aa
T gar &1 @oed aa M 74T swaaral & = w@g it Jeatder grft B 39 TS aArfawe F dae
FETATAT | 3T TR FTA AT AGAT 20T |

(5) FEATHIT BT ST S FAHT %, GSTOT, TAGH, AT, Arded sfT TATIIT FT THAET FH39 AT U FTAFATIT F
T i Sast % forw g 9% 99a g AT ST ATAE TATA TORATs F7 e w37 |

(6) FeATHT HMT TT TATUIT 3T F Fegl TAT FAF a1 #7941 F (o0 7 fFzmm #1793z F4 * o g9t
TTST AL o ATT THeAT FTT |

(7) T AT ITRFAF G341 ZTT TS AT ST aTT AEeTFHAT & AGATE 1757 AT ™orar a1 |ear § srtefea & a1 395
o T ZI |

(8) FAFT F & F TorT T FTHIT AT T TT5F TLATAT FTLT ST AYTAT g7 o &1 AaTU SATU |

(9) Featdar T S-HHA FATAT FATUIT 377 T AHTAT ATATEE F TAH F TgA 17 2T |

(10) FF AT ATHEA ATAEE T ASATHT TMSAT ZIT e FBRaT SIro 3w 38 iRty e ™ a7 57 991 % 97
grrast & fertas =9 & srerae BT s )

(11) FeatET SaF GaAHT F 3T 3T FTF F 379 % Ha5T [0 AT 9767 37T q0% (Sreet) vt qiatafat #rgra &
Eull

(12) FeatEaT ST T AT FaF 379 A TATLTOT TSI T FATAT TTL T ATAT T AL A2TAT HdT |

32. AT 3T AT FAF F TAFATA A TICTHatar % qag ¥ Ty Woredt # afrafag i s aveit g=e-

I THTAT oI

(1) 37 AT TS § M, 1T SEIArAl ATeadwal siie aTaT % RArsg 541 Y, AT St g=1 oifs & Ao §
TITITers ETeT orTfHet g1 3T =TT &l F9ft o 3% TeATara o Fegl & Sgia foar o |

(2) =TT HUEW AG (e aAfe qaATgwre Aiata grr AT amEst & sqam geft S fF sfemre: 3= srarfa Sevmm &
HTETH & AT TIL TELT b AT STOIT 377 F=a7 7 f2 feree 3w a1 7 1o s uF q89fhg I&9 § @1 S |
(3) AETATA AT HEAT ATHT ATATSE I FT TATUIVN il H&AT F Hag # afoa €77 sraraa w0l 3 787 =12 s9hgr
T, Taeeraor 3 3T F foru Satea T avE ST FeAT qR F GOeFd sAFaAi F 30N F o qgEdta
gr |
(4)meﬁmmﬁmmaﬁqwamwwm%mwwmamwzr
TEATA ( T ARAT, o TAT TATUTUN) Fl I R Fqarer § wfed e F Ta 7937 Argi=a BHar o 247
THH AT HATT qeaTt H HF o FF ATEEF & H A1 ATCIAT |

I T W
(5) stwara ot | Al (AT ST gak 340) , AOIa SAre A7 a9, ghed, gaE aawar w297 § g Fw;
grifee e, geas et fard, qEa gamerar s, Www—aﬁ ATAT AGATCT AT ZA HT TTa=T7

A T AT FETAS, ToHF FIT 3 F7 AL 6T T g, TeATd a9eaq®, U T S a1 Fas @ e T s
T FdAF AT TROTTH, ITieaswar & sA1 ArfS oriHer gir |
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Fa® ot :

(6) Za% TEET H FAFAr & dad § AR ATAHET, FaF F 7 9 7 TI79 J0qaqTa FATS AT Fod, Jheq, gak
FTAFAT AT F9T H G FT ATLHF FR0T AETOR TG0 JaF aTAhal 0l 29T § TAHAT ALAT & 5717, Tgaa (arhed 14
FHATLY, FETT TATATAT =, TTAHAT AL A1, FATAT ALA 0T AT ZTA FT FTAATT FLA HT AT FEqraST, TOATTAT
T I, FaF ATTHAT F ARITCS STeT, TATLI0 FTd qTAT FETqTA, TATLIO ST G 37 T Tt &
qfdear, afs 7g fF=EmE €, a1 wearaw & forw Sugds, serrfaa Fast srfe 1 9o |

(7) Tredt TS o "Ey § artge e wRrtera i Sro et s 39 AETE FIE ATl TR TAT 97 qUrgTAT % g1
TET SITUAT |

T ¥ TS M AT HdF 9 FA T Wawm:

(8) TH TR =gl oTqa S{rAdaTe & FA AT T AT FAKT HI AT G % T9ATA &1 L A G667 7 H qiasrT
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MINISTRY OF HEALTH AND FAMILY WELFARE
NOTIFICATION
New Delhi, the 27th March, 2014.

G.S.R. 218 (E).— In exercise of the powers conferred by section 24 of the Transplantation of Human Organs
Act, 1994 (42 of 1994) and in supersession of the Transplantation of Human Organs Rules, 1995, except as respects
things done or omitted to be done before such supersession, the Central Government hereby makes the following rules,
namely:-
1. Short title and commencement — (1) These rules may be called the Transplantation of Human Organs and Tissues
Rules, 2014.
(2) They shall come into force on the date of their publication in the Official Gazette.
2. Definitions: - In these rules unless the context otherwise requires,—

(a) “Act” means the Transplantation of Human Organs Act, 1994;

(o)) “cadaver(s)”, “organ(s)” and “tissue(s)” means human cadaver(s), human organ(s) and human tissue(s),

respectively;
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{c) “competent authority” means the Head of the institution or hospital carrying out transplantation or
committee constituted by the head of the institution or hospital for the purpose;
{(d) “Form” means a Form annexed to these rules;
(e) National Accreditation Board for Testing and Calibration Laboratories (NABL) means the autonomous

body established under the aegis of Department of Science and Technology, Government of India with
the objective to provide Government, Regulators and Industry with a scheme of laboratory
accreditation through third-party assessment for formally recognising the technical competence of
laboratories and the accreditation services are provided for testing and calibration of medical
laboratories in accordance with International Organisation for Standardisation (ISO) Standards;
{f) “the technician who can enucleate cornea” means the technician with any of the following
qualifications and experience who can harvest corneas (enucleate eyeballs or excise corneas), namely:-
(i) Ophthalmologists possessing a Doctor of Medicine (M.D) or Master of Surgery (M.S) in
Ophthalmology or Diploma in Ophthalmology (D.0O.); and
(ii) registered Doctors from all recognised systems of medicine, Nurses, Paramedical Ophthalmic
Assistant, Ophthalmic Assistant, Optometrists, Refractionists, Paramedical Worker or Medical
Technician with recognised qualification from all recognised systems of medicine, provided the
person is duly trained to enucleate a donated cornea or eye from registered, authorised and
functional eye Bank or Government medical college and, the training certificate should mention
that he has acquired the required skills to independently conduct enucleation of the eye or removal
of cornea from a cadaver;
(9) words and expressions used and not defined in these rules, but defined in the Act, shall have the same
meanings, respectively, assigned to them in the Act.
Authority for removal of human organs or tissues.—Subject to the provisions of Section 3 of the Act, a
living person may authorise the removal of any organ or tissue of his or her body during his or her lifetime as
per prevalent medical practices, for therapeutic purposes in the manner and on such conditions as specified in
Form 1, 2 and 3.

Panel of experts for brain-stem death certification.—For the purpose of certifying the brain-stem death, the
Appropriate Authority shall maintain a panel of experts, in accordance with the provisions of the Act, to ensure
efficient functioning of the Board of Medical Experts and it remains fully operational.

Duties of the registered medical practitioner.— (1) The registered medical practitioner of the hospital having
Intensive Care Unit facility, in consultation with transplant coordinator, if available, shall ascertain, after
certification of brain stem death of the person in Intensive Care Unit, from his or her adult near relative or, if
near relative is not available, then, any other person related by blood or marriage, and in case of unclaimed
body, from the person in lawful possession of the body the following, namely:-

(a) whether the person had, in the presence of two or more witnesses (at least one of who is a near relative
of such person), unequivocally authorised before his or her death as specified in Form 7 or in documents
like driving license, etc. wherein the provision for donation may be incorporated after notification of
these rules, the removal of his or her organ(s) or tissue(s) including eye, after his or her death, for
therapeutic purposes and there is no reason to believe that the person had subsequently revoked the
aforesaid authorisation;

(b)  where the said authorisation was not made by the person to donate his or her organ(s) or tissue(s) after his
or her death, then the registered medical practitioner in consultation with the transplant coordinator, if
available, shall make the near relative or person in lawful possession of the body, aware of the option to
authorise or decline the donation of such human organs or tissues or both (which can be used for
therapeutic purposes) including eye or cornea of the deceased person and a declaration or authorisation to
this effect shall be ascertained from the near relative or person in lawful possession of the body as per
Form 8 to record the status of consent, and in case of an unclaimed body, authorisation shall be made in
Form 9 by the authorised official as per sub-section (1) of section 5 of the Act;

(¢c) after the near relative or person in lawful possession of the body authorises removal and gives consent for
donation of human organ(s) or tissue(s) of the deceased person, the registered medical practitioner
through the transplant coordinator shall inform the authorised registered Human Organ Retrieval Centre
through authorised coordinating organisation by available documentable mode of communication, for
removal, storage or transportation of organ(s) or tissue(s).

(2)  The above mentioned duties shall also apply to the registered medical practitioner working in an Intensive

Care Unit in a hospital not registered under this Act, from the date of notification of these rules.

(3) 'The registered medical practitioner shall, before removing any human organ or tissue from a living donor,

shall satisfy himself —

(a) that the donor has been explained of all possible side effects, hazards and complications and that the donor

has given his or her authorisation in appropriate Form 1 for near relative donor or Form 2 for spousal
donor or Form 3 for donor other than near relative;
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(b) that the physical and mental evaluation of the donor has been done, he or she is in proper state of health

and it has been certified that he or she is not mentally challenged and that he or she is fit to donate the
organ or tissue:

Provided that in case of doubt regarding mentally challenged status of the donor the registered medical
practitioner may get the donor examined by a psychiatrist and the registered medical practitioner shall sign
the certificate as prescribed in Form 4 for this purpose;

(c) that the donor is a near relative of the recipient, as certified in Form 5, and that he or she has submitted

an application in Form 11 jointly with the recipient and that the proposed donation has been approved by
the competent authority as defined at rule 2(c¢) and specified in Form 19 and that the necessary documents
as prescribed and medical tests, as required, to determine the factum of near relationship, have been
examined to the satisfaction of the registered medical practitioner and the competent authority;

(d) that in case the recipient is spouse of the donor, the donor has given a statement to the effect that they are

so related by signing a certificate in Form 2 and has submitted an application in Form 11 jointly with the
recipient and that the proposed donation has been approved by the competent authority under the
provisions of sub-rule (2) of rule 7;

(e) thatin case of a donor who is other than a near relative and has signed Form 3 and submitted an application

in Form 11 jointly with the recipient, the permission from the Authorisation Committee for the said
donation has been obtained;

(f) that if a donor or recipient is a foreign national, the approval of the Authorisation Committee for the said

donation has been obtained;

(g) living organ or tissue donation by minors shall not be permitted except on exceptional medical grounds to

be recorded in detail with full justification and with prior approval of the Appropriate Authority and the
State Government concerned.

(4) A registered medical practitioner, before removing any organ or tissue from the body of a person after his or her
death (deceased donor), in consultation with transplant coordinator, shall satisfy himself the following, namely:-

(@)

(b)
(©)

(d)

that caution has been taken to make inquiry, from near relative or person in lawful possession of the body of a
person admitted in Intensive Care Unit, only after certification of Brain Stem death of the person that the
donor had, in the presence of two or more witnesses (at least one of whom is a near relative of such
person),unequivocally authorised before his or her death as specified in Form 7 or in documents like driving
license etc. (wherein the provision for donation may be incorporated after notification of these rules), the
removal of his or her organ(s) or tissue(s) after his or her death, for therapeutic purposes and it has been
ascertained that the donor has not subsequently revoked the aforesaid authorisation, and the consent of near
relative or person in lawful possession of the body shall also be required notwithstanding the authorisation
been made by deceased donor:

Provided that if the deceased person who had earlier given authorisation but had revoked it subsequently and
if the person had given in writing that his organ should not be removed after his death, then, no organ or tissue
will be removed even if consent is given by the near relative or person in lawful possession of the bodys;

that the near relative of the deceased person or the person lawfully in possession of the body of the deceased
donor has signed the declaration as specified in Form 8.

that in the case of brain-stem death of the potential donor, a certificate as specified in Form 10 has been
signed by all the members of the Board of Medical Experts referred to in sub-section (6) of section 3 of the
Act

Provided that where a neurologist or a neurosurgeon is not available, an anesthetist or intensivist who is not
part of the transplant team nominated by the head of the hospital duly empanelled by Appropriate Authority
may certify the brain stem death as a member of the said Board;

that in the case of brain-stem death of a person of less than cighteen years of age, a certificate specified in
Form 10 has been signed by all the members of the Board of Medical Experts referred to in sub-section (6) of
section 3 of the Act and an authority as specified in Form 8 has been signed by either of the parents of such
person or any near relative authorised by the parent.

6. Procedure for donation of organ or tissue in medicolegal cases.— (1) After the authority for removal of organs or
tissues, as also the consent to donate organs from a brain-stem dead donor are obtained, the registered medical
practitioner of the hospital shall make a request to the Station House Officer or Superintendent of Police or Deputy
Inspector General of the area either directly or through the police post located in the hospital to facilitate timely
retrieval of organs or tissue from the donor and a copy of such a request should also be sent to the designated post
mortem doctor of area simultaneously.

(2) It shall be ensured that, by retrieving organs, the determination of the cause of death is not jeopardised.
(3) The medical report in respect of the organs or tissues being retrieved shall be prepared at the time of retrieval by

retrieving doctor (s) and shall be taken on record in postmortem notes by the registered medical practitioner
doing postmortem.
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(4) Wherever it is possible, attempt should be made to request the designated postmortem registered medical

practitioner, even beyond office timing, to be present at the time of organ or tissue retricval.

(5) In case a private retrieval hospital is not doing post mortem, they shall arrange transportation of body along

with medical records, after organ or tissue retrieval, to the designated postmortem centre and the post mortem
centre shall undertake the postmortem of such cases on priority, even beyond office timing, so that the body is
handed over to the relatives with least inconvenience.

7 Authorisation Committee.—(1) The medical practitioner who will be part of the organ transplantation team for

10.

11.

carrying out transplantation operation shall not be a member of the Authorisation Committee constituted under the
provisions of clauses (a) and (b) of sub-section(4) of section 9 of the Act.
(2) When the proposed donor or recipient or both are not Indian nationals or citizens whether near relatives or

otherwise, the Authorisation Committee shall consider all such requests and the transplantation shall not be
permitted if the recipient is a foreign national and donor is an Indian national unless they are near relatives.

(3) When the proposed donor and the recipient are not near relatives, the Authorisation Committee shall,-

(i) evaluate that there is no commercial transaction between the recipient and the donor and that no
payment has been made to the donor or promised to be made to the donor or any other person;

(ii)  prepare an explanation of the link between them and the circumstances which led to the offer being
made;

(iii)  examine the reasons why the donor wishes to donate;

(iv)  examine the documentary evidence of the link, ¢.g. proof that they have lived together, etc.;

(v)  examine old photographs showing the donor and the recipient together;

(vi)  evaluate that there is no middleman or tout involved;

(vii) evaluate that financial status of the donor and the recipient by asking them to give appropriate evidence
of their vocation and income for the previous three financial years and any gross disparity between the
status of the two must be evaluated in the backdrop of the objective of preventing commercial dealing;

(viii) ensure that the donor is not a drug addict;

(ix)  ensure that the near relative or if near relative is not available, any adult person related to donor by
blood or marriage of the proposed unrelated donor is interviewed regarding awareness about his or her
intention to donate an organ or tissue, the authenticity of the link between the donor and the recipient,
and the reasons for donation, and any strong views or disagreement or objection of such kin shall also
be recorded and taken note of.

(4) Cases of swap donation referred to under subsection (3A) of section 9 of the Act shall be approved by

Authorisation Committee of hospital or district or State in which transplantation is proposed to be done and the
donation of organs shall be permissible only from near relatives of the swap recipients.

(5) When the recipient is in a critical condition in need of life saving organ transplantation within a week, the

donor or recipient may approach hospital in-charge to expedite evaluation by the Authorisation Committee.

Removal and preservation of organs or tissues.—The removal of the organ(s) or tissue(s) shall be permissible

in any registered retrieval or transplant hospital or centre and preservation of such removed organ(s) or tissue(s)

shall be ensured in registered retrieval or transplant centre or tissue bank according to current and accepted
scientific methods in order to ensure viability for the purpose of transplantation.

Cost for maintenance of cadaver or retrieval or transportation or preservation of organs or tissues.—The

cost for maintenance of the cadaver (brain-stem dead declared person), retrieval of organs or tissues, their

transportation and preservation, shall not be borne by the donor family and may be borne by the recipient or
institution or Government or non-Government organisation or society as decided by the respective State

Government or Union territory Administration.

Application for living donor transplantation.— (1) The donor and the recipient shall make jointly an
application to grant approval for removal and transplantation of a human organ, to the competent authority or
Authorisation Committee as specified in Form 11 and the papers for approval of transplantation would be
processed by the registered medical practitioner and administrative division of the Institution for transplantation.
(2) The competent authority or Authorisation Committee shall take a decision on such application in accordance
with the rule 18.

(3) If some State wants to merge Form 11 with Form 1, Form 2 or Form 3, they may do so, provided the content

of the recommended Forms are covered in the merged Form and the same is approved by the State Government

concerned.

Composition of Authorisation Committees.—(1) There shall be one State level Authorisation Committee.

(2) Additional Authorisation Committees in the districts or Institutions or hospitals may be set up as per norms
given below, which may be revised from time to time by the concerned State Government or Union
territory Administration by notification.

(3) No member from transplant tecam of the institution should be a member of the respective Authorisation

Committee.
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(4) Authorisation Committee should be hospital based if the number of transplants is twenty five or more in a
year at the respective transplantation centres, and if the number of organ transplants in an institution or
hospital are less than twenty-five in a year, then the State or District level Authorisation Committee would
erant approval(s).

12. Composition of hospital based Authorisation Committees.— The hospital based Authorisation Committee shall,

13.

14.

15.

16.

17.

@

18.

as notified by the State Government in case of State and by the Union territory Administration in case of Union
territory, consist of,—

(a) the Medical Director or Medical Superintendent or Head of the institution or hospital or a senior
medical person officiating as Head - Chairperson;

(b) two senior medical practitioners from the same hospital who are not part of the transplant team —
Member;

©) two persons (preferably one woman ) of high integrity, social standing and credibility, who have served

in high ranking Government positions, such as in higher judiciary, senior cadre of police service or
who have served as a reader or professor in University Grants Commission approved University or are
self-employed professionals of repute such as lawyers, chartered accountants, doctors of Indian
Medical Association, reputed non-Government organisation or renowned social worker - Member;
(d) Secretary (Health) or nominee and Director Health Services or nominee from State Government or
Union territory Administration - Member.
Composition of State or District Level Authorisation Committees.— The State or District Level
Authorisation Committee shall, as notified by the State Government in case of State and by the Union territory
Administration in case of Union territory, consist of,—

(a) a Medical Practitioner officiating as Chief Medical Officer or any other equivalent post in the main or
major Government hospital of the District — Chairperson;

(b) two senior registered medical practitioners to be chosen from the pool of such medical practitioners
who are residing in the concerned District and who are not part of any transplant team— Member;

©) two persons (preferably one woman) of high integrity, social standing and credibility, who have served

in high ranking Government positions, such as in higher judiciary, senior cadre of police service or
who have served as a reader or professor in University Grants Commission approved University or are
self-employed professionals of repute such as lawyers, chartered accountants, doctors of Indian
Medical Association, reputed non-Government organisation or renowned social worker - Member;
(d) Secretary (Health) or nominee and Director Health Services or nominee from State Government or
Union territory Administration-Member :
Provided that effort shall be made by the State Government concerned to have most of the members’ ex-officio
so that the need to change the composition of Committee is less frequent.
Verification of residential status, etc.—When the living donor is unrelated and if donor or recipient belongs to
a State or Union territory, other than the State or Union territory where the transplantation is proposed to be
undertaken, verification of residential status by Tehsildar or any other authorised officer for the purpose with a
copy marked to the Appropriate Authority of the State or Union territory of domicile of donor or recipient for
their information shall be required, as per Form 20 and in case of any doubt of organ trafficking, the
Appropriate Authority of the State or Union territory of domicile or the Tehsildar or any other authorised
officer shall inform police department for investigation and action as per the provisions of the Act.
Quorum of Authorisation Committee.— The quorum of the Authorisation Committee should be minimum
four and the quorum shall not be complete without the participation of the Chairman, the presence of Secretary
(Health) or nominee and Director of Health Services or nominee.
Format of approval of Authorisation Committee.— The format of the Authorisation Committee approval
should be uniform in all the institutions in a State and the format may be notified by the respective State
Government as per Form 18.
Scrutiny of applications by Authorisation Committee.— (1) Secretariat of the Authorisation Committee shall
circulate copies of all applications received from the proposed donors and recipients to all members of the
Committee along with all annexures, which may have been filed along with the applications.
At the time of the meeting, the Authorisation Committee should take note of all relevant contents and documents
in the course of its decision making process and in the event any document or information is found to be
inadequate or doubtful, explanation should be sought from the applicant and if it is considered necessary that
any fact or information requires to be verified in order to confirm its veracity or correctness, the same be
ascertained through the concerned officer(s) of the State Government or Union territory Administration.
Procedure in case of near relatives.— (1) Where the proposed transplant of organs is between near relatives
related genetically, namely, grandmother, grandfather, mother, father, brother, sister, son, daughter, grandson
and granddaughter, above the age of eighteen years, the competent authority as defined at rule 2(c) or
Authorisation Committee (in case donor or recipient is a foreigner) shall evaluate;
@) documentary evidence of relationship e.g. relevant birth certificates, marriage certificate, other
relationship certificate from Tehsildar or Sub-divisional magistrate or Metropolitan Magistrate or
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Sarpanch of the Panchayat, or similar other identity certificates like Electors Photo Identity Card or
AADHAAR card; and

(ii) documentary evidence of identity and residence of the proposed donor, ration card or voters identity
card or passport or driving license or PAN card or bank account and family photograph depicting the
proposed donor and the proposed recipient along with another near relative, or similar other identity
certificates like AADHAAR Card (issued by Unique Identification Authority of India).

If in the opinion of the competent authority, the relationship is not conclusively established after evaluating the
above evidence, it may in its discretion direct further medical test, namely, Deoxyribonucleic Acid (DNA)
Profiling.
The test referred to in sub-rule (2) shall be got done from a laboratory accredited with National Accreditation
Board for Testing and Calibration Laboratories and certificate shall be given in Form 5.
If the documentary evidences and test referred to in sub-rules (1) and (2), respectively do not establish a genetic
relationship between the donor and the recipient, the same procedure be adopted on preferably both or at least
one parent, and if parents are not available, the same procedure be adopted on such relatives of donor and
recipient as are available and are willing to be tested, failing which, genetic relationship between the donor and
the recipient will be deemed to have not been established.
Where the proposed transplant is between a married couple the competent authority or Authorisation Committee
(in case donor or recipient is a foreigner) must evaluate the factum and duration of marriage and ensure that
documents such as marriage certificate, marriage photograph etc. are kept for records along with the information
on the number and age of children and a family photograph depicting the entire family, birth certificate of
children containing the particulars of parents and issue a certificate in Form 6 (for spousal donor).
Any document with regard to the proof of residence or domicile and particulars of parentage should be relatable
to the photo identity of the applicant in order to ensure that the documents pertain to the same person, who is the
proposed donor and in the event of any inadequate or doubtful information to this effect, the Competent
Authority or Authorisation Committee as the case may be, may in its discretion seck such other information or
evidence as may be expedient and desirable in the peculiar facts of the case.
The medical practitioner who will be part of the organ transplantation team for carrying out transplantation
operation shall not be a competent authority of the transplant hospital.
The competent authority may seck the assistance of the Authorisation Committee in its decision making, if
required.
Procedure in case of transplant other than near relatives.—
Where the proposed transplant is between other than near relatives and all cases where the donor or recipient is
foreign national (irrespective of them being near relative or otherwise), the approval will be granted by the
Authorisation Committee of the hospital or if hospital based Authorisation Committee is not constituted, then by
the District or State level Authorisation Committee.
Procedure in case of foreigners.—

When the proposed donor or the recipient are foreigners;

(a) a senior Embassy official of the country of origin has to certify the relationship between the donor and the
recipient as per Form 21 and in case a country does not have an Embassy in India, the certificate of
relationship, in the same format, shall be issued by the Government of that country;

(b) the Authorisation Committee shall examine the cases of all Indian donors consenting to donate organs to a
foreign national (who is a near relative), including a foreign national of Indian origin, with greater caution
and such cases should be considered rarely on case to case basis:

Provided that the Indian living donors wanting to donate to a foreigner other than near relative shall not be
considered.
Eligibility of applicant to donate.— In the course, of determining cligibility of the applicant to donate, the
applicant should be personally interviewed by the Authorisation Committee which shall be videographed and
minutes of the interview shall be recorded.
Precautions in case of woman donor.—
In case where the donor is a woman, greater precautions ought to be taken and her identity and independent
consent should be confirmed by a person other than the recipient.
Decision of Authorisation Committee.— (1) The Authorisation Committee (which is applicable only for living
organ or tissue donor)should state in writing its reason for rejecting or approving the application of the
proposed living donor in the prescribed Form 18 and all such approvals should be subject to the following
conditions, namely:-

i the approved proposed donor would be subjected to all such medical tests as required at the relevant

stages to determine his or her biological capacity and compatibility to donate the organ in question;

(ii))  the physical and mental evaluation of the donor has been done to know whether he or she is in proper

state of health and it has been certified by the registered medical practitioner in Form 4 that he or she is
not mentally challenged and is fit to donate the organ or tissue:
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Provided that in case of doubt for mentally challenged status of the donor the registered medical
practitioner or Authorisation Committee may get the donor examined by psychiatrist;
(iii)  all prescribed forms have been and would be filled up by all relevant persons involved in the process of
transplantation;
(iv)  all interviews to be video recorded.
The Authorisation Committee shall expedite its decision making process and use its discretion judiciously and
pragmatically in all such cases where, the patient requires transplantation on urgent basis.
Every authorised transplantation centre must have its own website and the Authorisation Committee is required
to take final decision within twenty four hours of holding the meeting for grant of permission or rejection for
transplant.
The decision of the Authorisation Committee should be displayed on the notice board of the hospital or
Institution immediately and should reflect on the website of the hospital or Institution within twenty four hours
of taking the decision, while keeping the identity of the recipient and donor hidden.
Registration of hospital or tissue bank.— (1) An application for registration shall be made to the Appropriate
Authority as specified in Form 12 or Form 13 or Form 14 or Form 15, as applicable and the application shall be
accompanied by fee as specified below, payable to the Appropriate Authority by means of a bank draft, which
may be revised, if necessary by the Central or State Government, as the case may be:-

@) for Organ or Tissue or Cornea Transplant Centre: Rupees ten thousand;

(ii)  for Tissue or Eye Bank: Rupees ten thousand,;

(iii)  for Non-Transplant Retrieval Centre: Nil.
The Appropriate Authority shall, after holding an inquiry and after satisfying itself that the applicant has
complied with all the requirements, grant a certificate of registration as specified in Form 16 and it shall be valid
for a period of five years from the date of its issue and shall be renewable.
Before a hospital is registered under the provisions of this rule, it shall be mandatory for the hospital to appoint a
transplant coordinator.
Renewal of registration of hospital or tissue bank.— (1) An application for the renewal of a certificate of
registration shall be made to the Appropriate Authority at least three months prior to the date of expiry of the
original certificate of registration and shall be accompanied by a fee as specified below, payable to the
Appropriate Authority by means of a bank draft, which may be revised, if necessary by the Central or State
Government, as the case may be,-
(i) for Organ or Tissue or Cornea Transplant Centre: Rupees five thousand,
(ii)  for Tissue or Eye Bank: Rupees five thousand;
(iii)  for Non-Transplant Retrieval Centre: Nil.
A renewal certificate of registration shall be as specified in Form 17 and shall be valid for a period of five years.
If, after an inquiry including inspection of the hospital or tissue bank and scrutiny of its past performance and
after giving an opportunity to the applicant, the Appropriate Authority is satisfied that the applicant, since grant
of certificate of registration under sub-rule (2) of rule 24 has not complied with the requirements of the Act and
these rules and the conditions subject to which the certificate of registration has been granted, shall, for reasons
to be recorded in writing, refuse to grant renewal of the certificate of registration.
Conditions and standards for grant of certificate of registration for organ or tissue transplantation
centres.— (1) No hospital shall be granted a certificate of registration for organ transplantation unless it fulfills
the following conditions and standards, namely:-
General manpower requirement specialised services and facilities:

(a) Twenty-four hours availability of medical and surgical, (senior and junior) staff;

(b) twenty-four hours availability of nursing staff (general and specialty trained);

(c) twenty-four hours availability of Intensive Care Units with adequate equipment staff and support
system, including specialists in anesthesiology and intensive care;

(d) twenty-four hours availability of blood bank (in house or access) , laboratory with multiple discipline
testing facilities including but not limited to Microbiology, Bio-Chemistry, Pathology,-Hematology and
Radiology departments with trained staff;

(e) twenty-four hours availability of Operation Theater facilities (OT facilities) for planned and emergency
procedures with adequate staff, support system and equipment;

(f) twenty-four hours availability of communication system, with power backup, including but not limited
to multiple line telephones, public telephone systems, fax, computers and paper photo-imaging
machine;

(g) experts (other than the experts required for the relevant transplantation) of relevant and associated
specialties including but not limited to and depending upon the requirements, the experts in internal
medicine, diabetology, gastroenterology, nephrology, neurology, pediatrics, gynecology, immunology
and cardiology, etc., shall be available in the transplantation centre;
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(h) one medical expert for respective organ or tissue transplant shall be available in the transplantation
hospital; and
(i) Human ILeukocyte Antigen (HLLA) matching facilities (in house or outsourced) shall be available.
Equipments:

Equipments as per current and expected scientific requirements specific to organ (s) or tissue (s) being
transplanted and the transplant centre should ensure the availability of the accessories, spare-parts and back-up,
maintenance and service support system in relation to all relevant equipments.

Experts and their qualifications:
Kidney Transplantation:
M.S. (Gen.) Surgery or equivalent qualification with three years post M.S. training in a recognised
transplant center in India or abroad and having attended to adequate number of renal transplantation as
an active member of team;
Transplantation of liver and other abdominal organs:
M.S. (Gen.) Surgery or equivalent qualification with three years post M.S. experience in the speciality
and having one year training in the respective organ transplantation as an active member of team in an
established transplant center;
Cardiac, Pulmonary, Cardio-Pulmonary Transplantation:
M.Ch. Cardio-thoracic and vascular surgery or equivalent qualification in India or abroad with at least
three years’ experience as an active member of the team performing an adequate number of open heart
operations per year and well-versed with Coronary by-pass surgery and Heart-valve surgery;
the hospital registered under Clinical Establishment (Registration and Regulation) Act, 2010 (23 of 2010) shall
also follow the minimum standards prescribed in respect of manpower, equipment, etc., as prescribed under that
Act;
the hospital registered shall have to maintain documentation and records including reporting of adverse events.
No hospital shall be granted a certificate of registration for tissue transplantation under the Act unless it fulfills
the following conditions and standards, namely:-
Cornea Transplantation:
M.D. or M.S. or Diploma (DO) in ophthalmology or equivalent qualification with three months post M.D. or
M.S or DO training in Corneal transplant operations in a recognised hospital or institution;
Other tissues such as heart valves, skin, bone, etc.:
Post graduate degree (MD or MS) or equivalent qualification in the respective specialty with three months
post M.D. or M.S training in a recognised hospital carrying out respective tissue transplant operations and for
heart valve transplantation, and the qualification and experience of expert shall be MCh degree in
Cardiothoracic and Vascular Surgery (CTVS) or equivalent qualification with three months post MCh training
in a recognised hospital carrying out heart valve transplantation;
the Hospital registered under Clinical Establishment (Registration and Regulation) Act, 2010(23 of 2010) shall
also follow the minimum standards prescribed in respect of manpower, equipment, etc., as prescribed under that
Act;
the Hospital registered shall have to maintain documentation and records including reporting of adverse events.
Conditions and standards for grant of certificate of registration for organ retrieval centres.—

The retrieval center shall be registered only for the purpose of retrieval of organ from deceased donors and the
organ retrieval centre shall be a hospital having Intensive Care Unit (ICU) facilities along with manpower,
infrastructure and equipment as required to diagnose and maintain the brain-stem dead person and to retrieve
and transport organs and tissues including the facility for their temporary storage.

All hospitals registered as transplant centres shall automatically qualify as retrieval centres.

The retrieval centre should have linkages with nearby Government hospital designated for post-mortem, for
retrieval in medico-legal cases.

Registration of hospital for surgical tissue harvesting from deceased person and for surgical tissue residues, that
are routinely discarded, shall not be required.

Conditions and standards for grant of certificate of registration for tissue banks.—
Facility and premises:

Facilities must conform to the standards and guidelines laid down for the purpose and the States and Union
territories may have separate registration fee and procedure to keep track of their tissue bank activities.

The respective State or Union territory Appropriate Authority may constitute an expert committee for advising on
the matter related to tissue specific standards and related issues.

The tissue bank must have written guidelines and standard operating procedures for maintenance of its premises and
facilities which include-

(a) controlled access;
(b) cleaning and maintenance systems;
(c) waste disposal,
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(d) health and safety of staff;
(e) risk assessment protocol; and
() follow up protocol.

(4) Equipments as per scientific requirements specific to tissue (s) being procured, processed, stored and distributed and
the tissue bank should ensure the availability of the accessories, spare-parts and back-up, maintenance and service
support for all equipments.

(5) Air particle count and microbial colony count compliance shall be ensured for safety where necessary.

(6) Storage area shall be designated to avoid contact with chemicals or atmospheric contamination and any known
source of infection.

(7) Storage facility shall be separate and distinguish tissues, held in quarantine, released and rejected.

B. Donor screening:

(8) Complete screening of donor must be conducted including medical or social history and serological evaluation for
medical conditions or disease processes that would contraindicate the donation of tissues and the report of corneas
or eyes not found suitable for transplantation and their alternate use shall be certified by a committee of two
Ophthalmologists.

C. Laboratory tests:

(9) Facility for relevant Laboratory tests for blood and tissue samples shall be available and testing of blood and tissue
samples shall begin at Donor Screening and continue during retrieval and throughout processing.

D. Procurement and other procedures:

(10) Procurement of tissue must be carried out by registered health care professionals or technicians having necessary
experience or special training.

(11) Consent for the procurement shall be obtained.

(12) Procurement records shall be maintained.

(13) Standard operating procedure for following shall be followed, namely :-

(a) procurement or Retrieval and transplantation;
(b) processing and sterilisation;

(c) packaging, labeling and storage;

(d) distribution or allocation;

(e) transportation; and

(f) reporting of serious adverse reactions.

E. Documentation and Records:

(14) A log of tissue received and distributed shall be maintained to enable traceability from the donor to the tissue and the
tissue to the donor and the records shall also indicate the dates and the identities of the staff performing specific steps
in the removal or processing or distribution of the tissues.

F. Data Protection and Confidentiality:

(15) A unique donor identification number shall be used for each donor, and access to donor records shall be restricted.

G. Quality Management:

(16) The Quality Management System shall define quality control procedures that include the following, namely:-

(a) environmental monitoring;

(b) equipment maintenance and monitoring;

(¢) in —process controls monitoring;

(d) internal audits including reagent and supply monitoring;

(e) compliance with reference standards, local regulations, quality manuals or documented standard operating
procedures; and

(f) monitoring work environment.

H. Recipient Information:

(17) All tissue recipients shall be followed up and prompt and appropriate corrective and preventive actions taken in case

of adverse cvents.

29, Qualification, role, etc., of transplant coordinator.— (1) The transplant coordinator shall be an employee of the

registered hospital having qualification such as:

(a) graduate of any recognised system of medicine; or

(b) Nurse; or

(¢) Bachelor’s degree in any subject and preferably Master’s degree in Social work or Psychiatry or
Sociology or Social Science or Public Health

(2) The concerned organisation or institute shall ensure initial induction training followed by retraining at periodic

interval and the transplant coordinator shall counsel and encourage the family members or near relatives of the
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deceased person to donate the human organ or tissue including eye or cornea and coordinate the process of donation

and transplantation.

(3) The transplant coordinator or counselor in a hospital registered for eye banking shall also have qualification

specified in sub-rule (1).

30. Advisory committee of the Central or State Government to aid and advise appropriate authority.— (1)
The Central Government and the State Government, as the case may be, shall constitute by notification an Advisory
Committee under Chairpersonship of administrative expert not below the rank of Secretary to the State Government for a
period of two years to aid and advise the Appropriate Authority and the two medical experts referred to in clause(b) of
sub-section(2) of section 13A of the Act shall possess a postgraduate medical degree and at least five years’ experience
in the field of organ or tissue transplantation.

(2) The terms and conditions for appointment to the Advisory Committee are as under:

(a) the Chairperson and members of the Committee shall be appointed for a period of two years;

(b) the Chairperson and members of the Committee shall be entitled to the air fare and other allowances to attend
the meeting of the Committee equivalent to the officer of the level of the Joint Secretary to the Government of
India;

(¢) the Central Government or State Government or Union territory Administration shall have full powers to
replace or remove the Chairperson and the members in cases of charges of corruption or any other charges
after giving a reasonable opportunity of being heard;

(d) the Chairperson and members can also resign from the Committee for personal reasons;

(e) there shall not be a corruption or criminal case pending against Chairperson and members at the time of
appointment;

(f) the Chairperson or any of the members shall cease to function if charges have been framed against him or her
in a corruption or criminal case after having been given a reasonable opportunity of being heard.

31. Manner of establishing National or Regional or State Human Organs and Tissues Removal and Storage
Networks and their functions.— (1) There shall be an apex national networking organisation at the centre, as the
Central Government may by notification specify.

(2) There shall also be regional and State level networking organisations where large number of transplantation of
organ(s) or tissue (s) are performed as the Central Government may by notification specify.

(3) The State units would be linked to hospitals, organ or tissue matching laboratories and tissue banks within their
area and also to regional and national networking organisations.

4) The broad principles of organ allocation and sharing shall be as under,—

(a) The website of the transplantation center shall be linked to State or Regional cum State or National
networks through an online system for organ procurement, sharing and transplantation.

(b) patient or recipient may get registered through any transplant centre, but only one centre of a State or
region (if there is no centre in the State) and his or her details shall be made available online to the
networking organisations, who shall allocate the registration number, which shall remain same even if
patient changes hospital;

(c) the allocation of the organ to be shared, is to be decided by the State networking organization and by the
National networking organization in case of Delhi;

(d) all recipients are to be listed for requests of organs from deceased donors, however priority is to be given
in following order, namely:-

(i) those who do not have any suitable living donor among near relatives;

(ii)  those who have a suitable living donor available among near relatives but the donor has refused in
writing to donate; and

(iii)  those who have a suitable living donor available and who has also not refused to donate in
writing;

(e) sequence of allocation of organs shall be in following order: State list----Regional List-----National List----
Person of Indian Origin ----Foreigner;

(f) the online system of networking and framework and formats of national registry as mentioned under rule

32 shall be developed by the apex networking organisation which shall be followed by the States
Governments or Union territory Administrations and the allocation criteria may be State specific which
shall be finalised and determined by the State Government, in consultation with the State level networking
organisation, wherever such organisation exists:
Provided that the organ sharing and networking policy of States or locations of hospitals shall not be
binding on the Armed Forces Medical Services (AFMS) and the armed forces shall be free to have their
own policy of organ or tissue allocation and sharing, and the Director General Armed Forces Medical
Services shall have its own networking between the Armed Forces Medical Services hospitals, who shall
be permitted to accept organs when available from hospitals with in their State jurisdiction.
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(5) The networking organisations shall coordinate retrieval, storage, transportation, matching, allocation and
transplantation of organs and tissues and shall develop norms and standard operating procedures for such
activities and for tissues to the extent possible.

(6) The networking organisations shall coordinate with respective State Government for establishing new transplant
and retrieval centres and tissue banks and strengthening of existing ones.

@) There shall be designated organ and tissue retrieval teams in State or District or institution as per requirement, to
be constituted by the State or Regional networking organisation.

&) For tissue retrieval, the retrieval teams shall be formed by the

State Government or Union territory Administration where ever required.

9) Networking shall be e-enabled and accessible through dedicated website.

10 Reference or allocation criteria would be developed and updated regularly by networking organisations in
consultation with the Central or State Government, as the case may be.

(11) The networking organisation(s) shall undertake Information Education and Communication (IEC) Activities for
promotion of deceased organ and tissue donation.

(12) The networking organisation(s) shall maintain and update organ or tissue Donation and Transplant Registry at
respective level.

32, Information to be included in National Registry regarding donors and recipients of human organ and

tissue.— The national registry shall be based on the following, namely:-

Organ Transplant Registry:

(1) The Organ Transplant Registry shall include demographic data about the patient, donor, hospitals, recipient and donor
follow up details, transplant waiting list, etc., and the data shall be collected from all retrieval and transplant centers.

(2) Data collection frequency, etc., will be as per the norms decided by the Advisory Committee which may preferably be
through a web-based interface or paper submission and the information shall be maintained both specific organ wise
and also in a consolidated format.

(3) The hospital or Institution shall update its website regularly in respect of the total number of the transplantations done
in that hospital or institution along with reasonable detail of each transplantation and the same data should be
accessible for compilation, analysis and further use by authorised persons of respective State Governments and
Central Government.

(4) Yearly reports shall be published and also shared with the contributing units and other stakeholders and key events
(new patients, deaths and transplants) shall be notified as soon as they occur in the hospital and this information shall
be sent to the respective networking organisation, at least monthly.

Organ Donation Registry:

(5) The Organ Donation Registry shall include demographic information on donor (both living and deceased), hospital,
height and weight, occupation, primary cause of death in case of deceased donor, associated medical illnesses,
relevant laboratory tests, donor maintenance details, driving license or any other document of pledging donation,
donation requested by whom, transplant coordinator, organs or tissue retrieved, outcome of donated organ or tissue,
details of recipient, etc.

Tissue Registry:

(6) The Tissue Registry shall include demographic information on the tissue donor, site of tissue retrieval or donation,
primary cause of death in case of deceased donor, donor maintenance details in case of brain stem dead donor,
associated medical illnesses, relevant laboratory tests, driving license or any other document pledging donation,
donation requested by whom, identity of counsellors, tissue(s) or organ(s) retrieved, demographic data about the
tissue recipient, hospital conducting transplantation, transplant waiting list and priority list for critical patients, if
these exist, indication(s) for transplant, outcome of transplanted tissue, etc.

(7) Yearly reports in respect of National Registry shall be published and also shared with the contributing units and other
stakeholders

Pledge for organ or tissue donation after death:

(8)  Those persons, who, during their lifetime have pledged to donate their organ(s) or tissue(s) after their death, shall
in Form 7 deposit it in paper or e¢lectronic mode to the respective networking organisation(s) or institution where
the pledge is made, who shall forward the same with the respective networking organisation and the pledger has
the option to withdraw the pledge through intimation.

(9)  The Registry will be accessible on-line through dedicated website and shall be in conformation to globally
maintained registry (ies), besides having national, regional and State level specificities.

(10) National or regional registry shall be compiled based on similar registries at State level.

(11) The identity of the people in the database shall not be put in public domain and measures shall be taken to ensure
security of all collected information.

(12) The information to be included shall be updated as per prevalent global practices from time to time.

33. Appeal.— (1) Any person aggrieved by an order of the Authorisation Committee under sub-section (6) of section 9

or by an order of the Appropriate Authority under sub-section (2) of section 15 or sub-section (2) of section 16 of the

Act, may, within thirty days from the date of receipt of the order, prefer an appeal to the Central Government in case of

the Union territories and respective State Government in case of States.
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(2) Every appeal shall be in writing and shall be accompanied by a copy of the order appealed against.
FORM 1
For organ or tissue donation from identified living near related donor
(to be completed by him or her)
(See rules 3 and 5(3)(a))

My full name (Proposed dONOL) IS .......oniit it e

and this is my photograph To be affixed here.

Photograph of the Donor
(Attested by Notary Public
across the photo after affixing)

My permanent home address is

Date of birth ... ... (day/month/year)

1 _enclose copies of the following documents: (attach attested photocopy of at least two of following relevant
documents to indicate vour near relationship):

¢ Ration/Consumer Card number and Date of issue and place:....................o..oa.

and/or

e Voter’s I-Card number, date of issue, Assembly constituency..............................
and/or

¢ Passport number and country of iSSUE..............ooiiiiiiiiiiiiiii
and/or

¢ Driving License number, Date of issue, licensing authority.......................c.
and/or

¢ Permanent ACCOUNt NUMDET (PAN) .. ...t e e e e e ae e

and/or

®  AADHAAR NO. ..o

and/or

e Any other valid proof of identity and address reflecting near relationship

I authorise removal for therapeutic purposes and consent to donate my ........................

(Name of organ/tissue) to my relative .....................ooo. (Specify son/daughter/father/mother/ brother/sister/grand-
father/grand-mother/grand-son/grand-daughter),  whose  particulars are as  follows and name  is
......................................................................... and who was born on
.................................... (day/month/year) :

To be affixed here.

Photograph of the Recipient
(Attested by Notary Public
across the photo after affixing)
The _copies of following documents of recipient are enclosed (attach attested photocopy of at least two relevant
documents to indicate vour near relationship):
¢ Ration/Consumer Card number and Date of issue and place:.............................
and/ or
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e  Voter’s I-Card number, date of issue, Assembly constituency..............................

and/or
¢ Passport number and country of iSSUE.............ooiiiiiiiiiii
and/ or
¢ Driving License number, Date of issue, licensing authority.......................c.
and/or
¢ Permanent Account NUMDEr (PAN) . ...o ot
and/or
e AADHAAR No (Issued by Unique Identification Authority of India).
and/or

e Any other valid proof of identity and address reflecting near relationship

I solemnly affirm and declare that:
Sections 2, 9 and 19 of The Transplantation of Human Organs Act, 1994 have been explained to me and I confirm that:

1. Tunderstand the nature of criminal offences referred to in the sections.

2. No payment as referred to in the sections of the Act has been made to me or will be made to me or any other
person.

3. Tam giving the consent and authorisation to TEMOVE MY ...........oooviiiiiiiiniiiiin (name of organ/tissue) of
my own free will without any undue pressure, inducement, influence or allurement.

4. T have been given a full explanation of the nature of the medical procedure involved and the risks involved for
me in the removal of my ... (name of organ)/tissue). That explanation was given by
.......................................... (name of registered medical practitioner).

5. Tunderstand the nature of that medical procedure and of the risks to me as explained by that practitioner.

6. T understand that I may withdraw my consent to the removal of that organ at any time before the operation takes
place.

7. 1 state that particulars filled by me in the form are true and correct to the best of my knowledge and belief and

nothing material has been concealed by me.

Date Signature of the prospective donor

(Full Name)

Note: To be sworn before Notary Public, who while attesting shall ensure that the person/persons swearing the
affidavit(s) signs(s) on the Notary Register, as well.

FORM 2
For organ or tissue donation by living spousal donor
(To be completed by him/her)
(See rules 3, 5(3)(a) and 5(3)(d))
My full name (Proposed dOMOL) IS ...ttt
and this is my photograph

Photograph of the Donor To be affixed here
(Attested by Notary Public
across the photo after affixing)

My permanent home address is
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........................................................................... Tel: ..o
My present address fOr COMTESPONAEIICE IS ... .o.ouuiiit it
................................................................................................ Tel: oo
Date of birth ... (day/month/year)

I authorize removal for therapeutic purposes and consent to donate my ...................... (Name of organ) to
my husband/wife.................. whose  particulars are as follows and full name is

......................................................................................... and who was born on

To be affixed here

Photograph of the Recipient
(Attested by Notary Public
across the photo after affixing)

I enclose copies of the following documents (attach attested photocopy of at least two of following relevant
documents to indicate the spousal relationship):
¢  Ration/Consumer Card number and Date of issue and place:........................o..

and/or
¢ Voter’s Identity-Card number, date of issue, Assembly constituency..............................
and/or
¢ Passport number and country of iSSUE..............ooiiiiiiiiiiiiiii
and/or
¢ Driving License number, Date of issue, licensing authority.......................c.
and/or
¢ Permanent Account Number (PAN)
and/or
e AADHAAR No. (issued by Unique Identification Authority of India)
and/or
e Any other proof of identity and address establishing spousal relationship

I submit the following as evidence of being married to the recipient:-

(a) A certified copy of a marriage certificate
OR
(b) An affidavit of a ‘near relative’ confirming the status of marriage to be sworn before Class-1 Magistrate/Notary
Public.

© Family photographs
(d) Letter from Head of Gram Panchayat / Tehsildar / Block Development Officer/Member of Legislative
Assembly/Member of Legislative Council (MLC)/Member of Parliament with seal certifying factum and status
of marriage.
OR

(e) Other credible evidence

I solemnly affirm and declare that sections 2, 9 and 19 of the Transplantation of Human Organs Act, 1994 (42 of 1994),
have been explained to me and I confirm that

1. T understand the nature of criminal offences referred to in the sections.
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No payment of money or money’s worth as referred to in the Sections of the Act has been made to me or will be
made to me or any other person.

I am giving the authorisation to remove my .................cocooieiiian (organ) and consent to donate the same
,of my own free will without any undue pressure, inducement, influence or allurement.

I have been given a full explanation of the nature of the medical procedure involved and the risks involved for
me in the removal of my ... (organ). That explanation was given by
.......................................... (name of registered medical practitioner).

I understand the nature of that medical procedure and of the risks to me as explained by that practitioner.

I understand that I may withdraw my consent to the removal of that organ at any time before the operation takes
place.

I state that particulars filled by me in the form are true and correct to to the best of my knowledge and nothing

material has been concealed by me.

Signature of the prospective donor Date
(Full Name)
Note: To be sworn before Notary Public, who while attesting shall ensure that the person/persons swearing the

affidavit(s) signs(s) on the Notary Register, as well
FORM 3
For organ or tissue donation by other than near relative living donor
(To be completed by him/her)
(See rules 3, 5(3)(a) and 5(3)(e))

My full DAME B8 ..ot

and this is my photograph

My permanent home address is

Photograph of the Donor To be affixed here
(Attested by Notary Public
across the photo after affixing)

............................................................................................. Tel: oo

My present address for COMTESPONAENICE 1S ........ovtitiniii e e
............................................................................................... Teliooooo

Date of birth ... ... (day/month/year)

1 enclose copies of the following documents: (attach attested photocopv of at least two of following relevant

documents to prove vour identity):

(Photocopy attached)

and/or
Voter’s I-Card number, date of issue, Assembly constituency..............................
(Photocopy attached)

and/or
Passport number and country of iSSUE..............ooiiiiiiiiii
(Photocopy attached)

and/or

Driving Licence number, Date of issue, licensing authority.......................c.
(Photocopy attached)
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¢ AADHAAR NO... oo
e Other proof of identity and address .............cooiiiii i

Details of last three years income and vocation of donor (enclose documentary evidence)

I authorize removal for therapeutic purposes and consent to donate my ....................cccoeeeene (Name of
organ/tissu¢) to a person whose full name is ... and who was born on
.................................... (day/month/year) and whose particulars are as follows:

Photograph of the Recipient
(Attested by Notary Public across the To be affixed
Photo after affixing) here
(attach attested photocopy of at least two relevant documents to prove identity of
recipient)
¢  Ration/Consumer Card number and Date of issue and place:....................o...
(Photocopy attached)
and/or
e Voter’s I-Card number, date of issue, Assembly constituency..............................
(Photocopy attached)
and/or
¢ Passport number and country of iSSUE..............ooiiiiiiiiiiiiiii
(Photocopy attached)
and/or
¢ Driving Licence number, Date of issue, licensing authority.......................o.c.
(Photocopy attached)
and/or
P AN
and/or
¢ AADHAAR NO. oo
and/or

e Other proof of identity and address ..o
I solemnly affirm and declare that sections 2, 9 and 19 of the Transplantation of Human Organs Act, 1994 (42 of 1994),
have been explained to me and I confirm that

1. Tunderstand the nature of criminal offences referred to in the Sections.

2. No payment of money or money’s worth as referred to in the Sections of the Act has been made to me or will be
made to me or any other person.

3. T am giving the consent and authorisation to remove my ................cooocoiiiiiiiin (name of organ/tissue) of
my own free will without any undue pressure, inducement, influence or allurement.

4. T have been given a full explanation of the nature of the medical procedure involved and the risks involved for
me in the removal of my ... (name of organ/tissue). That explanation was given by
.......................................... (name of registered medical practitioner).

5. Tunderstand the nature of that medical procedure and of the risks to me as explained by the practitioner.

6. T understand that I may withdraw my consent to the removal of that organ at any time before the operation takes
place.

7. 1 state that particulars filled by me in the form are true and correct to the best of my knowledge and nothing

material has been concealed by me.

Signature of the prospective donor Date
(Full Name)
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Note: To be sworn before Notary Public, who while attesting shall ensure that the person/persons swearing the
affidavit(s) signs(s) on the Notary Register, as well.

FORM 4
For certification of medical fitness of living donor

(To be given by the Registered Medical Practitioner)

[See proviso to rule 5(3)(b)]

LDr.o. o possessing qualification of ................... registered as medical
practitioner at serial no. ................. by the ..o Medical
Council, certify that T have examined Shri/ Smt/ Km. ... S/o, D/o, W/o Shri
.................................... aged ............ who has given informed consent for donation of his/her
.................................. (Name of the organ) to Shri/Smt./Km ............................................ who is a ‘near

relative’ of the donor/other than near relative of the donor and has been approved by the competent authority or
Authorisation Committee (as the case may be) and it is certified that the said donor is in proper state of health, not

mentally challenged * and is medically fit to be subjected to the procedure of organ or tissue removal.

PlacC: ....coooviiie
Signature of Doctor
Date: .....coooviiiiii Seal
To be affixed To be affixed
(pasted) here (pasted) here
Photograph of the Donor Photograph of the recipient
(Attested by doctor) (Attested by the doctor)

The signatures and seal should partially appear on photograph and document without disfiguring the face in photograph

* 1In case of doubt for mentally challenged status of the donor, the Registered Medical Practitioner may get the donor
examined by psychiatrist.

FORM 5
For certification of genetic relationship of living donor with recipient
(To be filled by the head of Pathology Laboratory certifving relationship)
[See rules 5(3)(c) and 18(3)]

I, Dr/Mr/Mr/Miss. ... working as ... at
......................................... and possessing qualification of ........................... certify that Shri/ Smt./ Km.
............................................ S/o, D/o, W/o Shri/ Smt. ... .
aged ... the donor and Shri/ Smt. ... ... S/o, D/o, W/lo
Shri/Smt.........cooiii aged ............ the prospective recipient of the organ to be donated by the said

donor are related to each other as brother/sister/mother/father/son/daughter, grandmother, grandfather, grandson and
eranddaughter as per their statement. The fact of this relationship has been established / not established by the results of
the tests for DNA profiling. The results of the tests are attached.
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Signature
(To be signed by the Head of the Taboratory)

Seal

FORM 6
For spousal living donor

(to be filled by competent authority* and Authorisation Committee,of the hospital or district or state in case of

foreigners)
[See rule 18(2)]

I, Dr./Mr./Mrs/MisS. ....ooooiiiiiiii i possessing qualification of ........................
registered as medical practitioner at serial NO. by the
.............................................................. Medical Council, certify that:-
M. SIO. aged................... resi
dent Of and MIS. oo D/o,
WO aged................. resident of

by them and their statement has been confirmed by means of following evidence before effecting the organ removal from

the body of the said Shri/Smt/................. (Applicable only in the cases where considered
necessary).

OR
In case the Clinical condition of Shri/Smt................................... mentioned above is such that recording of

his/her statement is not practicable, reliance will be placed on the documentary evidence(s). (mention documentary
EVIACNCE(S) NETC). .. eiiiueieiiiiiiiieiie et ietieeeiectiteetie et eeeteaeseeaescetseaaseeassssassnansseasssanssnnsssansennnsnass

a.Marriage certificate indicate date of marriage

b.Marriage photographs

¢.Date when transplantation was advised by the hospital ( to be compared with duration of marriage):
d.Number and age of children and their birth certificates

e.Any other document

Signature of competent authority */Authorisation committee in case of foreigners along with Seal/Stamp

*Director or Medical Superintendent or In Charge of the hospital or the internal committee of the hospital formed for the
purpose.as defined under the rules of Transplantation of Human Organ Act, 1994(42 of 1994).
FORM 7
For organ or tissue pledging
(To be filled by individual of age 18 year or above)
[See rule 5(4)(a)]
ORGAN(S) AND TISSUE(S) DONOR FORM
(To be filled in triplicate)

Registration Number (To be allotted by Organ Donor Registry)......ccocvveveveeieeinnas
) SIODIOWIO. .o aged...........ol
...and date of birth resident of

............................................................ in the presence of persons mentioned below hereby unequivocally
authorise the removal of following organ(s) and/or tissue(s), from my body after being declared brain stem dead by the
board of medical experts and consent to donate the same for therapeutic purposes.

Please tick as applicable
(Following tissues can also be donated after
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brain stem death as well as cardiac death)

Heart L] Corneas/Eye Balls L]
Lungs ] Skin ]
Kidneys ] Bones ]
Liver ] Heart Valves ]
Pancreas ] Blood Vessels ]
Any Other Organ (Pl. specify) - Any other Tissue (Pl. specify)
All Organs ] All Tissues ]
My blood group is (if known).................coc
Signature of Pledger.........cccceerencccencnecenee
Address for correspondence.................
Telephone No.............oooiiii
Email : ...
Dated:

(Note: In case of online registration of pledge, one copy of the pledge will be retained by pledger, one by the institution
where pledge is made and a hard copy signed by pledger and two witnesses shall be sent to the nodal networking
organisation.)

(Signature of Witness 1)

2.Shri/Smt./Km.............. SIODIOWIO. .o
aged................... residentof ... Telephone
NO o, Emaili.....coooeveiierieineee. is anear relative to the donoras ...........................
Dated......................
Place ................oovi.

Note: (i) Organ donation is a family decision. Therefore, it is important that you discuss your decision with family
members and loved ones so that it will be easier for them to follow through with your wishes.

(ii) One copy of the pledge form/pledge card to be with respective networking organisation, one copy to be retained by
institution where the pledge is made and one copy to be handed over to the pledger.

(iii) The person making the pledge has the option to withdraw the pledge.

FORM 8
_For Declaration cum consent
(To be filled by near relative or lawful possessor of brain-stem dead person)
[See rules 5(1)(b), 5(4)(b) and 5(4)(d)]
DECLARATION AND CONSENT FORM

below, hereby declare that:

1. Thave been informed that my relative (specify relation) .........ccccccceevernccevenienicncenienenccnenns
SIODIOWIO. .. aged............o has been declared brain-stem dead /
dead.

2. To the best of my knowledge (Strike off whichever is not applicable):
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a. He/She. (Name of the deceased)........cccoeeeecvevciianeiecininninnnee. had / had not, authorised before his/her
death, the removal of ........c.cccceurneeeeee (Name of organ/tissue/both) of his/her body after his/her death for

therapeutic purpose. The documentary proof of such authorisation is enclosed/not available

b. He/She. (Name of the deceased).......ccceeveeeeeiieeeicvieanennnnen. had not revoked the authority as at No. 2 (a)
above ( If applicable) .
C. There are reasons to believe that no near relative of the said deceased person has objection to any of

his/her organs/tissue being used for therapeutic purposes.

3. T have been informed that in the absence of such authorisation, I have the option to either authorise or decline
donation of organ/tissue/both including eye/cornea of .......cccoovinivciininneee (Name of the deceased) for
therapeutic purposes. I also understand that if corneas/eyes are not found suitable for therapeutic purpose, then
may be used for education/research.

4. T hereby authorise / do not authorize removal of his/her body organ(s) and/or tissue(s), namely (Any organ and
tissue/ Kidney /Liver /Heart /Lungs /Intestine /Cornea /Skin /Bone /Heart Valves /Any other, please specify)
.................................................. for therapeutic purposes. I also give permission for drawing of a blood
sample for serology testing and am willing to share social/behavioural and medical history to facilitate proper

screening of the donor for safe transplantation of the organs/ tissues.

Date..........oooeene. Signature of near relative /person in lawful possession of the dead body, and address for
correspondence™.
Place .........c.ooooieii Telephone No................ Email: ...................

* in case of the minor the declaration shall be signed by one of the parent of the minor or any near relative authorised
by the parent. In case the near relative or person in lawful possession of the body refuses to sign this form, the same
shall be recorded in writing by the Registered Medical Practitioner on this Form.

(Signature of Witness 1)

1.Shri/fSmt./Km.. ... SIODIOWIO. .o

(Signature of Witness 2)

2.5hri/Smt/KIm.. . ... SIODIOWIO. .o
aged................... residentof ... Telephone
NO. o Emaili.....ccoonvinieiiniicnne
FORM 9

For unclaimed body in a hospital or prison
(To be completed by person in lawful possession of the unclaimed body)

see rule 5(1)(b

] SIODIOWIO. o
aged................... resident Of ... having lawful possession of the dead
body of Shri/Smt./Km. ...
SIODIOWIO. o aged.............. resident of

of the deceased after 48 hours of death and there being no reason to believe that any person is likely to come to claim the
body I hereby, authorise removal of his/her body organ(s) and/or tissue(s),

namely...........coooiii for therapeutic purposes.
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Signature, Name, designation and Stamp of person in lawful possession of the dead body.

Dated.............. Place...............
Address for correspondence. ... ...
Telephone No......cccorercnvenieninece e Email ..o
(Signature of Witness 1)
1.Shri/Smt./Km.. ... SI0.D/OW/O. .o
aged................... TESTIAENE OF ..ttt ettt Telephone
NO ittt e Email ..o
(Signature of Witness 2)
2.Shri/Smt/Km.. ... SI0.D/OW/O. .o
aged................... residentof ... Telephone NoO......ccecreenveiencecieneneecne Email
FORM 10

_For certification of brain stem death
(To be filled by the board of medical experts certifying brain-stem death)
[See rules 5(4)(c) and 5(4)(d)]

We, the following members of the Board of medical experts after careful personal examination hereby certify
that Shri/Smt./Km. ...

agedabout ........................ _sonof /wife of /daughterof ... Resident of

is dead on account of permanent and irreversible cessation of all functions of the brain-stem. The tests carried out by us
and the findings therein are recorded in the brain-stem death Certificate annexed hereto.

Dated.................. Signature. ...
1. R.M.P.- Incharge of the Hospital 2. R.M.P. nominated from the panel of
In which brain-stem death has occurred. Names sent by the hospitals and

approved by the Appropriate Authority.
3. Neurologist/Neuro-Surgeon 4. R.M.P. treating the aforesaid deceased person

(where Neurologist/Neurosurgeon is not available, any Surgeon or Physician and Anaesthetist or Intensivist,
nominated by Medical Administrator Incharge from the panel of names sent by the hospital and approved by the
Appropriate Authority shall be included)

BRAIN-STEM DEATH CERTIFICATE

(A) PATIENT DETAILS...................
1. Name of the patient: MI/MS. i

S.0./D.0./W.0. MI/MS. o

SeX.iiii AZe..o

2. Home AAress: o
3. Hospital Patient Registration Number (CR NO.): o
4. Name and Address of next of kin or person............c.c..ocoiiiiii.

responsible for the patient ...

(if none exists, this must be specified) ...
5. Has the patient or next of kinagreed ...

to any donation of organ and/or tissue? L
6. Is this a Medico-legal Case? D G T, NO. e
(B) PRE-CONDITIONS:
1. Diagnosis: Did the patient suffer from any illness or accident that led to irreversible brain damage?

Specify details. ... ..o
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Date and time of accident/onset Of ilINeSS. ... .....oiii i
Date and onset of non-reversible COMaA. ...t

2. Findings of Board of Medical Experts:
First Medical Examination Second Medical Examination
(H The following reversible causes of coma have been excluded:
Intoxication (Alcohol)
Depressant Drugs

Relaxants (Neuromuscular blocking agents)
Primary Hypothermia
Hypovolaemic shock
Metabolic or endocrine disorders
Tests for absence of brain-stem functions
2) Coma
(3) Cessation of spontancous breathing
@) Pupillary size
(5) Pupillary light reflexes

6) Doll’s head eye movements
@) Corneal reflexes (Both sizes)
(8) Motor response in any cranial nerve distribution, any responses to stimulation of face, limb or trunk.

©) Gag reflex

(10) Cough (Tracheal)

(11 Eye movements on caloric testing bilaterally.

(12) Apnoea tests as specified.

(13) Were any respiratory movements seen?

Date and time of first teStiNG. oo i

Date and time of SecOnd (ESTNE: ..ottt
This is to certify that the patient has been carefully examined twice after an interval of about six

hours and on the basis of findings recorded above,

MI/MS. e is declared brain-stem dead.

Date:

Signatures of members of Brain Stem Death (BSD) Certifying Board as under:

1. Medical Administrator Incharge of the hospital 2. Authorised specialist.

3. Neurologist/Neuro-Surgeon 4. Medical Officer treating the Patient.
Note.

L Where Neurologist/Neurosurgeon is not available, then any Surgeon or Physician and  Anaesthetist or
Intensivist, nominated by Medical Administrator Incharge of the hospital shall be the member of the board of
medical experts for brain-stem death certification.

II. The minimum time interval between the first and second testing will be six hours in adults. In case of children 6
to 12 years of age, 1 to 5 years of age and infants, the time interval shall increase depending on the opinion of
the above BSD experts.

III. No.2 and No.3 will be co-opted by the Administrator Incharge of the hospital from the Panel of experts
(Nominated by the hospital and approved by the Appropriate Authority).

FORM 11
APPLICATION FOR APPROVAL OF TRANSPLANTATION FROM LIVING DONOR
(To be completed by the proposed recipient and the proposed living donor)
[See rules 5(3)(d), 5(3)(e) and 10]

To be self attested To be self attested
across the affixed across the affixed
photograph photograph
without disfiguring without disfiguring
face face

Photograph of the Donor Photograph of the recipient
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Whereas I o S/o, D/o, W/o, Shri/Smt.

................................................... aged e residing at

........................................................................................................ have been advised by my

doctor L that I am suffering from

.............................................................. and may be benefited by transplantation of

And  whereas I S/o, Dlo, W/lo, Shri/Smt.

........................................................... aged residing at

...................................................................... by the following reason(s):-

a) by virtue of being a near relative i.e. ...

b) by reason of affection/attachment/other special reason as explained below :-

I would therefore like to donatt my (name of the organ) ... to  Shri/Smt.

(Donor) (Recipient)

hereby apply to competent authority / Authorisation Committee for permission for such transplantation to be carried out.

We solemnly affirm that the above decision has been taken without any undue pressure, inducement, influence

or allurement and that all possible consequences and options of organ transplantation have been explained to us.
Instructions for the applicants:-

1.
2.

Sl

Form 11 must be submitted along with the completed Form 1 or Form 2 or Form 3 as may be applicable.
The applicable Form i.e. Form 1 or Form 2 or Form 3 as the case may be, should be accompanied with all
documents mentioned in the applicable form and all relevant queries set out in the applicable form must be
adequately answered.
Completed Form 5 must be submitted along with the laboratory report.
The doctor’s advice recommending transplantation must be enclosed with the application.
In addition to above, in case the proposed transplant is between unrelated persons, appropriate evidence of vocation
and income of the donor as well as the recipient for the last three years must be enclosed with this application. It is
clarified that the evidence of income does not necessarily mean the proof of income tax returns, keeping in view
that the applicant(s) in a given case may not be filing income tax returns.
The application shall be accepted for consideration by the competent authority / Authorisation Committee only if it
is complete in all respects and any omission of the documents or the information required in the forms mentioned
above, shall render the application incomplete.
When the donor is unrelated and the donor and/or recipient belong to a State/Union Territory other than the
State/Union Territory, where the transplant is intended to take place, then the Tehsildar or the officer authorised for
the purpose of the domicile state of the donor or recipient as the case may be, would provide the verification
certificate of domicile of donot/recipient as the case may be as per Form 20. The approval for transplantation
would be considered by the authorisation committee of the State/District/hospital (as the case may be) where the
transplantation is intended to be done. Such verification Certificate will not be required for near relatives including
cases involving swapping of organs (permissible between near relatives only).

We have read and understood the above instructions.

Signature of the Prospective Donor Signature of Prospective Recipient
Address for correspondence: Address for correspondence:

Date : Date :

Place : Place :

FORM 12
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APPLICATION FOR REGISTRATION OF HOSPITAL TO CARRY OUT ORGAN OR TISSUE
TRANSPLANTATION OTHER THAN CORNEA

(To be filled by head of the institution)
(See rule 24(1))
To

The Appropriate Authority for organ transplantation................

(State or Union territory)

We hereby apply to be registered as an institution to carry out organ/tissue transplantation.
Name(s) of organ (s) or tissue (s) for which registration is required..........................cooooe.
The required data about the facilities available in the hospital are as follows:-

(A) HOSPITAL:

Name:

Location:
Government/Private:
Teaching/Non-teaching:
Approached by:

Dok L=

Road: Yes No
Rail: Yes No
Air: Yes No

Total bed strength:

Name of the disciplines in the hospital:

Annual budget:

Patient turn-over/year:

(B) SURGICAL FACILITIES:

No. of beds:

No. of permanent staff members with their designation:

e N o

No. of temporary staff with their designation:
No. of operations done per year:

noR b=

Trained persons available for transplantation (Please specify
Organ for transplantation):

© MEDICAL FACILITIES:

No. of beds:

No. of permanent staff members with their designation:

No. of temporary staff members with their designation:
Patient turnover per year:

A

Trained persons available for transplantation (Please specify
Organ for transplantation):

=

No. of potential transplant candidates admitted per year:
(D) ANAESTHESIOLOGY:

No. of permanent staff members with their designations:
No. of temporary staff members with their designations:
Name and No. of operations performed:

Name and No. of equipments available:

Total No. of operation theatres in the hospital:

No. of emergency operation-theatres:

N R RN =

No. of separate transplant operation theatre:
(E) LC.U./H.D.U. FACILITIES:

1. L.C.U/H.D.U. facilities: Present...................c....... Notpresent..................
2. No. of I.C.U. and H.D.U. beds:
3. Trained:-

Nurses:
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Technicians:
4. Name of equipment in I.C.U.
) OTHER SUPPORTIVE FACILITIES:

Data about facilities available in the hospital:
(F1) LABORATORY FACILITIES:

1. No. of permanent staff with their-designations:
2. No. of temporary staff with their designations:
3. Names of the investigations carried out in the Department:
4. Name and number of equipments available:
(F2)  IMAGING FACILITIES :
1. No. of permanent staff with their-designations:
2. No. of temporary staff with their designations:
3. Names of the investigations carried out in the Department:
4. Name and number of equipments available:
(F3) HAEMATOLOGY FACILITIES:
1. No. of permanent staff with their-designations:
2. No. of temporary staff with their designations:
3. Names of the investigations carried out in the Department:
4. Name and number of equipments available:
(F4) BLOOD BANK FACILITIES ( Inhouse or access): YeS oo NO. oo
(Fs) DIALYSIS FACILITIES : Ye$ oo Noooooo
F 6. Transplant coordinators (Eye Donation Counselors, in case of Cornea Transplantaion):
Yes No
Number Posted :

Number Trained

F7 OTHER SUPPORTIVE EXPERT PERSONNEL:

1. Nephrologist Yes/No
2. Neurologist Yes/No
3. Neuro-Surgeon Yes/No

4. Urologist Yes/No
5. G.I. Surgeon Yes/No
6. Paediatrician Yes/No
7. Physiotherapist Yes/No

8. Social Worker Yes/No
9. Immunologists Yes/No
10. Cardiologist Yes/No
11. Respiratory physician Yes /No
12. Others................o.ooii Yes / No

The above said information is true to the best of my knowledge and I have no objection to any scrutiny of our facility by
authorised personnel. A Bank Draft/cheque of Rs. 10000/ (for new registration) and Rs. 5000 (for renewal) in favour of
is enclosed.
Sd/-
HEAD OF THE INSTITUTION
FORM 13
APPLICATION FOR REGISTRATION OF HOSPITAL TO CARRY OUT ORGAN/TISSUE RETRIEVAL
OTHER THAN EYE/CORNEA RETRIEVAL
(To be filled by head of the institution)
(See rule 24(1))

Note: Retrieval Hospitals may also be identified based on pre-defined criteria and registered as retrieval hospital by the
appropriate authority.
To

The Appropriate Authority for organ transplantation................

(State or Union territory)

We hereby apply to be registered as an institution to carry out organ/tissue retrieval.
The required data about the facilities available in the hospital are as follows:-
(A) HOSPITAL:

1. Name:

2. Location:

3. Government/Private:

4 Teaching/Non-teaching:
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5. Approached by:

Road: Yes No
Rail: Yes No
Air: Yes No

Total bed strength:

Name of the disciplines in the hospital:

Annual budget:

Patient turn-over/year:

SURGICAL FACILITIES:

No. of beds:

No. of permanent staff members with their designation:
No. of temporary staff with their designation:
No. of operations done per year:
Trained persons available for retrieval (Please specify
Organ and/or tissue for retrieval):
MEDICAL FACILITIES:
No. of beds:
No. of permanent staff members with their designation:
No. of temporary staff members with their designation:
Patient turnover per year:
Trained persons available for retrieval (Please specify
Organ and/or tissue for retrieval):
No.of critical trauma cases admitted per year.
No.of brain stem death declared per year.
ANAESTHESIOLOGY:
No. of permanent staff members with their designations:
No. of temporary staff members with their designations:
Name and No. of operations performed:
Name and No. of equipments available:
Total No. of operation theatres in the hospital:
No. of emergency operation-theatres:
No. of separate retrieval operation theatre:
) I.C.U./H.D.U. FACILITIES:
L.C.U/H.D.U. facilities: Present...................c....... Notpresent..................
No. of I.C.U. and H.D.U. beds:
Trained:-
Nurses:
Technicians:
4. Name of equipment in I.C.U.
F) OTHER SUPPORTIVE FACILITIES:
Data about facilitics available in the hospital:
(F1) LABORATORY FACILITIES:

RS R e
"

DB W N =
.....O
S’

o

g

WS N O LR W

1. No. of permanent staff with their-designations:

2. No. of temporary staff with their designations:

3. Names of the investigations carried out in the Deptt.:

4. Name and number of equipments available:

(F2)  IMAGING FACILITIES:

1. No. of permanent staff with their-designations:

2. No. of temporary staff with their designations:

3. Names of the investigations carried out in the Deptt.:

4. Name and number of equipments available:

(F3) HAEMATOLOGY FACILITIES:

1. No. of permanent staff with their-designations:

2. No. of temporary staff with their designations:

3. Names of the investigations carried out in the Deptt.:

4. Name and number of equipments available:

(F4) BLOOD BANKFACILITIES: (in house or access)  Yes ................ NO.cooeiin,

(F5)  Transplant coordinators: Yes No
Number Posted:

Number Trained
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The above said information is true to the best of my knowledge and I have no objection to any scrutiny of our
facility by authorised personnel. T hereby give an undertaking that we shall make the facilities of the hospital including
the retrieval team of the hospital available for retrieval of the organ/tissue as and when needed.

Sd/-
HEAD OF THE INSTITUTION

FORM 14
APPLICATION FOR REGISTRATION OF TISSUE BANKS OTHER THAN EYE BANKS
(To be filled by head of the institution)
(See rule 24(1))

To

The Appropriate Authority for organ transplantation................

(State or Union Tetritory)

We hereby apply to be registered as Tissue bank , Name :
Name(s) of tissue (s)(Bone, heart valves, skin, cornea etc) for which Registration is required........................c.ooonl.
The required data about the facilities available in the institution are as follows:-

A. General Information :
1. Name
2. Address
3. Government/Private/NGO
4. Teaching /Non- teaching
5. Approached by:

Rail: Yes No
Road: Yes No
Air: Yes No

5.Information Education and Communication ( IEC) for Tissue Donation
6.Type of tissue bank: Auto Logons /Allograph/Both

B. DONOR SCREENING
REMOVAL OF TISSUE AND STORAGE:

1.Availability of adequate trained and qualified Yes/No
Personnel for removal Tissue
( annex detail).

2. Names, qualification and address of the doctors/technician who will be doing removal of Yes/No
tissue.
(annex details)
3.Facilities for removal of Tissues Yes/No
4.Whether register of recipient waiting list available. Yes/No
5. Telephone arrangement available. Yes/No
( Telephone Number................ )
6. Availability of ambulance/ vehicle or funds to
Pay taxi for collecting tissue from outside: Yes/No
7. Sets of instruments for removal of tissue Yes/No
8. Facilities for processing of tissue Yes/No
9. Refrigerator for preservation of tissue Yes/No
10. Special containers for preservation of tissue during transit. Yes/No
11. Suitable preservation media Yes/No
12. Any other specific requirement as per tissue Yes/No
C.PRESERVATIONS OF TISSUE
Arrangement of preservation of Tissue Yes/No

D.RECORDS

1. Arrangement for maintaining the records Yes/No
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2. Arrangement for registration of cases, donors Yes/ No
and follow up of cases.
E.EQUIPMENT:
Instruments specific for the tissue Yes/No

F.LABORATORY FACILITIES(If the information is exhaustive please annex it)
a. Names of the investigations carried out
in the department.
b. Facility for  testing for:
i. Human Immunodeficiency Virus Type I and II . Yes/No

ii. Hepatitis B Virus — HBc and HBs
iii. Hepatitis C Virus — HCV
iv. Syphilis — VDRL

¢. If no where do you avail it ? Please mention
name and address of institute.
d. Facility for culture and sensitivity of tissue Yes/No

G.OTHER PERSONNEL
1. No. of permanent staff member with their ~ designation.
2. No. of temporary staff with their designation
3. No. of trained persons

ANY OTHER INFORMATION

The above said information is true to the best of my knowledge and I have no objection to any scrutiny of our facility by

authorised personnel. A Bank Daft/cheque of Rs. 10000/ (for new registration) and Rs. 5000 (for renewal) in favour of
is enclosed.

Sd/-

HEAD OF THE INSTITUTION

FORM 15
APPLICATION FOR REGISTRATION OF EYE BANK, CORNEAL TRANSPLANTATION CENTRE, EYE
RETRIEVAL CENTRE UNDER TRANSPLANTATION OF HUMAN ORGANS ACT

[See rule 24(1)]
L. EYE BANKING:
A. EYE BANK and institution affiliated Ophthalmic / General Hospital
1. Name
2. Address

3. Government/Private/Voluntary
4. Teaching /Non- teaching
5. IEC for Eye Donation

B. REMOVAL OF EYE BALLS AND STORAGE:
1. Availability of adequate trained and qualified personnel for removal of whole globe or Yes/No
corneal
(annex detail)
2. Names, qualification and address of the designated staff who will be doing removal of Yes/No

whole globe / cornea retrieval.
(annex details)

3. Availability of following as per requirement: Yes/No

a. Whether register maintained for tissue request received from surgeon of corneal
transplant centre.

b. Telephone arrangement available. Yes/No
(Dedicated Telephone Number................ )
¢. Transport facility for collecting Eyeballs from outside: Yes/No

d. Sets of instruments for removal of whole globe / cornea as per requirement Yes/No
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e. Special bottles with stands for preservation of
Eye balls/ cornea during transit.

Yes/No

f. Suitable preservation media

Yes/No

¢. Biomedical Waste Management.

Yes/No

h. Uninterrupted Power supply.

Yes/No

Manpower
1. Incharge / Director (Ophthalmologist) -1
2. Eye Bank Technician- 2
3. Eye Donation Counselors (EDC)-2 per attached HCRP (Hospital Cornea Retrieval
Cornea Programme) Hospital, who will be posted at eye Bank.
4. Multi task Staff(MTS) -2

Space requirement for eye Banks
(400sqft minimum)

Yes/No

RECORDS

1. Arrangement for maintaining the records

Yes/ No

2. Arrangement for registration of pledges,/ donors
and maintenance of utilization report

Yes/
No

3. Computer with internet facility and Printer

Yes/ No

EQUIPMENT:

1. Slit Lamp Biomicroscope-1

Specular Microscope for Eye Bank-1

Laminar flow(Class II)-1

Sterilization facility ( In-house or outsourced)

Refrigerator with temperature monitoring for preservation of eye balls/Cornea-1

Rl el o

Yes/No

LABORATORY FACILITIES

1. Facility for HIV, Hepatitis B and C testing.

Yes/No

2. If no where do you avail it? Please mention Name and address of institute.

3. Facility for culture and sensitivity of Corneoscleral ring.

Yes/No

RENEWAL OF REGISTRATION:

Period of renewal Syears after last registration.
Minimum of 500 corneas to be collected in 5 years.
Maintenance of eye bank standards( as per Guidelines)

II. EYE RETRIEVAL CENTRE (ERC):

A. RETRIEVAL CENTRE- A Centre affiliated to an Eye Bank
1. Name
2. Address
3.  Government/Private/Voluntary
4. Teaching /Non- teaching
5. Information, Education and Communication Activitics for Eye Donation
6. Name of Eye Bank to which ERC is affiliated.
B REMOVAL OF EYE BALLS AND STORAGE:
1.  Manpower : Adequate trained and qualified personnel for removal of eye balls/cornea
(annex detail):
a. Incharge / Director) -1
b. Technician -1
¢.  MTS ( Multi task Staff) -1
2. Transport facility( or outsource) with storage medium
C Names, qualification and address of the personnel who will be doing enucleation/ removal of
cornea.
(annex details)
D AVAILABILITY OF FOLLOWING:

1. Telephone.

Ambulance/ vehicle or funds to pay taxi for collecting eyeballs from outside:
Sets of instruments for removal of Eye Balls/cornea

Special bottles with stands for preservation of

Eye balls/ cornea during transit:

Suitable preservation media

Waste Disposal (Biomedical waste Management)

NNk W
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8. Space requirement: Designated area

E RECORDS
1. Arrangement for maintaining the records
F EQUIPMENT:

1. Sterilization facility

2. Refrigerator temperature control 24 hrs for preservation of Eye balls/Cornea.(power
back up) - 1

3. The retrieval centre is affiliated with an Eye bank and Eye Bank is only authorised to
distribute corneas.

I11. CORNEAL TRANSPLANTATION CENTRE

A Name of the Transplant Centre /hospital:

Address:

Government/Private/Voluntary:

Teaching /Non- teaching:

IEC for Eye Donation:  Yes/No

Name of the registered Eye Bank for procuring tissue:

AN el

B Staff details:
1. No. of permanent staff member with their designation.
(Note : Eye Surgeon’s Experience : 3 month post MD/MS/DNB/DO)

2. No. of temporary staff with their designation

3. Trained persons for Keratoplasty and Corneal Transplantation with their names and
qualifications: 2 (one Comeal Transplant surgeon should be on the pay roll of the Institute)

Records Registration and follow up

C Equipment : Slit lamp, Clinical Specular, Keratoplasty or intraocular instruments
D OT facilities

E Safe Storage facility

I

G

Any other information

The above said information is true to the best of my knowledge and I have no objection to any scrutiny of our facility
by authorised personnel. A Bank draft/cheque of Rs. 10000- for new registration and Rs 5000/ for rencwal of
registration drawn in favour of is enclosed.

Head of the Institute
(Name and designation)

FORM 16
CERTIFICATE OF REGISTRATION FOR PERFORMING ORGAN/TISSUE
TRANSPLANTATION/RETRIEVAL AND/OR TISSUE BANKING
(See rule 24(2))

This is to certify that ............................ Hospital/Tissue Bank located at........................... has been
inspected and certificate of registration is granted for performing the organ/tissue retrieval/transplantation/banking of the
following organ(s)/tissue(s) (mention the names) under the Transplantation of Human Organs Act, 1994 (42 of 1994):-
L
2
B
A,

This certificate of registration is valid for a period of five years from the date of issue.

This permission is being given with the current facilities and staff shown in the present application form. Any reduction
in the staff and/or facility must be brought to the notice of the undersigned.
Place..........cooooviiiii. Signature of Appropriate Authority......................

FORM 17
Certificate of Renewal of Registration
(To be given by the appropriated authority on the letter head)
[See rule 25(2)]

This is with reference to the application dated...................... from..................... (Name of the
hospital/tissue  bank) for renewal of certificate of registration for performing organ(s)/tissue(s)
retrieval/transplantation/banking under the Transplantation of Human Organs Act, 1994 (42 of 1994).

After having considered the facilities and standards of the above-said hospital/tissue bank, the Appropriate
Authority hereby renews the certificate of registration of the said hospital/tissue bank for a period of five years.
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This renewal is being given with the current facilities and staff shown in the present application form. Any
reduction in the staff and/or facility must be brought to the notice of the undersigned.

FORM 18
Certificate by the Authorisation Committee of Hospital (If Hospital Authorisation committee is not available then the
Authorisation Committee of the district/State) where the transplantation has to take place
(To be issued on the letter head)
[See rules 16 and 23]

This is to certify that as per application in form-10 for transplantation of (Name of
Organ/tissue) from living donor, other than near relative/ swap donation cases/ all foreigner under the Transplantation
of Human Organs Act, 1994 (42 of 1994) submitted on...........ccccceeeuen... by the donor and recipient, whose details and
photographs are given below, along with their identifications and verification documents, the case was considered after
the personal interview of donor and recipient (if medically fit to be interviewed) and their relatives as applicable by the
Authorisation Committee in the meeting held on ...dated................cc...ccooeiiiiiiiiin.

Details of Recipient Details of Donor
NAME...ooiaiiiiiiiiiiiiiiiiiaeienn NAME: oo,
AQC.iiiiiiiiiiiiiiiii AQE i
SeX e SeX e
Father / Husband Name ............ Father / Husband name.................
Adddress: Address:

Hospital Reg. NoO ....................... Hospital Reg. No...........................

Relation of donor with ReCiPIent ............ccccoiiiiiuiiiiiiiiiiiiiiiiiiiie et

Recipient Donor
(Photo of recipient and donor must be signed and stamped across the photo after affixing)
Permission is granted, as to the best of knowledge of the members of the committee, donation is out of love and affection
and there is no financial transaction between recipient and donor and there is no pressure on/ coercion of the donor.
Permission is withheld pending submission of the following documents..............................

(Member) (Member) (Member) (Member)
Name and Designation Name and Designation Name and Designation Name and Designation
(Member) (Member) ( Sign of Chairmanwith stamp)
Health Secretary DHS or Nominee Name and Designation

Or Nominee Name and Designation

Date and place..........ccc.c.ccoeeveeeiiiiin,
* In case of SWAP transplants, details are to be annexed

FORM 19
Certificate by competent authority [as defined at rule 2(c)] For Indian near relative, other than spouse, cases (In case
of spousal donor, Form 6 will be applicable)
[See rule 5(3)(c)]
(Format for the decision of Competent Authority)
This is to certify that as per application in Form-11 for transplantation of (Name of Organ or
Tissue) from living donor who is a near relative of the recipient under the Transplantation of Human Organs Act,
1994(42 of 1994), submitted on............................ by the donor and recipient, whose details and photographs are
given below, along with their identifications and verifications documents, the case was considered after the personal
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interview of donor and recipient (if medically fit to be interviewed) by the competent authority in the meecting held on

Details of Recipient Details of Donor
Name.......oooooiiiii i, Name:.......ooooviii
AZe..oi i AZE oo
SeX S
Father or Husband Name ............ Father or Husband name.................
Adddress: Address
Hospital Reg. No ... Hospital Reg. No.........oooooiit.
Relation of donor with RECIPIENt ....... ...
Recipient Donor

(Photo of recipient and donor must be signed and stamped across the photo after affixing)

Permission is granted, as to the best of knowledge of the members of the committee, donation is out of their being near
relative and there is no financial transaction between recipient and donor and there is no pressure on / coercion of the
donor.

Permission is withheld pending submission of following documents.............................
Permission is not granted for the following reasons............c..oooiiiiiiiiiiiiii
(Signature and stamp of competent authority)
Date and place.............cocooiii
FORM 20

Verification certificate in respect of domicile status of recipient or donor
[To be issued by tehsildar or any other authorised officer for the purpose (required only for the donor - other than near
relative or recipient if they do not belong to the state where transplant hospital identified for operation is located)]

[See rule 14]
Part I (To be filled by applicant donor or recipient separately in triplicate)
In reference to application for verification of domicile status for donation of (Name of
organ/Tissue) from living donor (other than near relative) or recipient under Transplantation of Human Organ Act, 1994
(42 of 1994), submitted on (date)............................ by the applicant donor or recipient, with following details and

photograph , along with his or her identification and domicile status for verification
Details of Applicant Recipient or Donor

(Recent Photo of Applicant must be signed by him or her across the photo after affixing it)
The detail of my donor or recipient are as under and I have enclosed his or her self-signed recent photograph :
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Signature of Applicant
Enclosure : Self signed copy of the donor or recipient for the applicant (to be enclosed )
Part II (To be filled by the certificate issuing authority):
The above request has been examined and it is certified that the domicile status of the applicant donor or recipient
mentioned as above has been verified as under:

Name ............ Son or Daughter or Wifeof .......................
resident of village or ward ............. e e ,Tehsil or Taluka.................... District................ State or
UT..cooovveeeiaennnnn

and found correct or incorrect

Date .................. Place ................oo.. Authorised Signatory
Reference No Name and Designation
Office Stamp

2.The authorised signatory will hand over this verification certificate to the applicant or his or her representative
for submission to the Chairperson of the Authorisation Committee of the hospital or district or state (as
the case may be), where transplantation has to take place.

3.The authorised signatory shall keep one copy of the above verification certificate for his records and send a copy
to the Secretary, Health and Family Welfare of the State Government (Attention Appropriate authority
for organ transplant) for information.

4.In case of any suspicion of organ trading, the authorised signatory mentioned above or Appropriate Authority
of the state may inform police for making enquiry and taking necessary action as per the
Transplantation of Human Organs Act, 1994 (42 of 1994).

FORM 21
Certificate of relationship between donor and recipient in case of foreigners

(To be issued by the Embassy concerned)

[See rule 20(a)]
The embassy of (Name of Country) in India, is in receipt of an application received
from (Name of Organ donor and recipient) on (Date) recommended
by (Name of Government Department of country of origin) for facilitation of donation of
(Name of Organ or Tissue) from living donor (Name of
donor) to the recipient (Name of recipient) for therapeutic purposes under the

Transplantation of Human Organ Act, 1994(42 of 1994). The details of donor and recipient and photographs are as given
below.

Details of Recipient Details of Donor

Name.......oooooiiiii i, Name:.......ooooviii
AZe..oi i AZE oo
SeX S
Father or Husband Name ............ Father or Husband name.................
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Recipient Donor
(Photo of recipient and donor must be signed and stamped across the photo after affixing)
1, This is to certify that relationship between donor and Recipient is..............cooociiiiiiiiii
2. The authenticity of following enclosed identification and verification documents is certified
a.
b.

‘No objection certificate’ is granted, as to the best of my knowledge, the donor is donating out of love and affection or
affection and attachment towards the recipient, and there is no financial transaction between recipient and donor and

there is no pressure on or coercion of the donor.
(Signature of Senior Embassy Official)

Date: Name: ......................

Place: Designation.......................
[No S.12011/28/2012-MG/MS]
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